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LEGISLATIVE ASSEMBLY 
Thursday, 31st Jai,uary, 1946 

The Assembly met in the Assembly Chamber of the Council House at 
Eleven -of the ClockJ Mr. re den~ (The Honourable Mr. G. V. Mavalanbr) 
in the Chair. . 

, MEMBERS SWORN: 
Mr. Everard Leslie Campion Gwilt, M.L.A. (Bombay: European); 
Mr. Frank R. Anthony, M.L.A. (Nominated Non-Official)' 
~. B. C. A. Cook, O.B.E., I.C.S., M.L.A., (Goveiibent of India:! 

Nominated Official). 

SHORT NOTICE QUESTION AND A.NSWER. 
PER HEAD CLOTH Qoo'U IN PRoVUf0&8 

1Ir. Pr8BIdent: There is a short notice question by K1ian Abdul Ghani Khan. 
But he is not present .. If the Honourable Member for Industries and Supplies 
wishes to reply he may do so. 

'!'he Honourable 111'. A. A.. Waup.: Yes, Sir. Will someon,e read the 
question? ' 

Ill. Prealdent: I will read the question: , 
"Will the Honourable Member for Industries and Supplies Departmenfl 

please state: 
(a) What the quo£a is in yards of cloth ibea per head of population in the 

·elaven provinces of India? 
(h) If there ill a difference in the quotas. w.hat is it due to?" 
The lIDDourable 111'. A.. A. Waugh: (a) The quota in yards of cloUl fixed 

per head of the population in the eleven province. is as follows: 
Sind-18. 
Punjab-IS. 
United Provinces-lSi. 
Bihar-12. 
Bengal-12. 
A8Bam-ll. 
Orissa-H. 
Central Provinces-12. 
Madras-12. 
N.-W. F. P.-1B. 
Bombay-lB. 
(b) The difference in the quotas is due to the fact that they are based on the 

average consumption in peace time in the dUferent areas. -
Seth Gavlnd Du: Is cloth in the various provinces given in accordance with 

the quotas or is not given as such? 
'l'lie :&.onourable :IIr • .i.. A. Waugh: It is distributed to the provinces aecord-

ing to the quotas and the provinoes are responsible for the internal distribution. 
,·Seth Govind Daa: Does the Honourable Member know that the consumers 

do not get it and that the cloth goes to the black market? 
fte Honourable Mr. A. A, Walllh: That is a· matter of opinion. 
1Ir. Jlanu Subedar: Will the Honourable Member .... ' , 

(At this st.age, Dr. Sir Zia Uddin Ahmad rose' in his seat.) 
.111'. PrHlden.t: Order, order. 
1Ir. Kanu Sube4&r: ..... tell the House why in spite of the quota to 

Bengal, very distressing reports came from there. about the shortage of cloth in 
many localities? 

'!'he l!ODourab1e 111'. A • .&. Waugh: These questions are constantly under 
i'eview and when we hear these complaints we ed a~el  enquire into thein . • ( 299 ) 
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1Ir. lIaIlu Subedar: What are the reasons which GoverDn\ent have dis-
covered as to the mal-distribution by the Provincial Governments of the moth 
8upplied from .the Centre and in what directions have the Provincial Govern-
ments failed? 
The HOIlO111'able 1Ir. A.. A.. Waugh: 1 could not undertake to answer this 

comprtlhensive question in reply to a short notice question. 

Babu :&am .&,rayaB Siqh: Is it a fact that Bihar never gets her full quota?, 
The JIoDourable 1Ir. A.. A. Waqh: I might add that the present distri,u-

tion was unaninlously  agreed to at a conference held last SepteII\ber by my, 
HOl1ourabltl friend, Sir Akbar Hydari. 
1Ir. K. O. If8OlJ: To what extent did the Government of India, or the 

Textile Commidioner, or Bny other officer, exercise any control over the pro~
cial machinery so far as the local distribution of cloth was concerned? 

The Honourable Mr. A..  A.. Waugh: Once a complaipt comes to his notice, 
he discusses the matter with the provincial authorities. ' 

. (Interruptions.) 

."r. PrUldent: Order, order. 
Be'h Gorind. Da8: And without any complaint, he does not review the 

situation in the provinces I 

The Honourable 1Ir. A..  A.. Waugh: The distribution of oloth internally is • 
provincial matter and when the provinces do not respond, the Central Govern-
ment brings it to their notice and discusses with them. 

_r. A.bdur :aahmAD. Siddiqi: Did the Government take into consideration 
th.e increase in the population since the peace time calculations were made? 

The Honourable Mr. A.  A. Waugh: Yes, .Sir. 

Dlwan Ohaman Lall: Has the Honourable Memoer received complaint. 
from the Punjab and Bengal? 

The Hoaourable 1Ir. A.. A.. Waugh: I have no information. 

Diwan Ohaman Lall: Received no complaints? 
The Bonourable Mr. A..' A.. Waugh: No: not to me. 

Seth GoviDd DI8: No complaints from the Central Provinces? 
The Honourable 1Ir. A..  A.. Waugh: :No, Sir. 

Sardar MaDlal Siqh: What is the quota? 

Dlwan 0ham1l1 Lall: May I ask my Honourable friend whether he has 
received any complaints from the people as apart from the Provincial Govern-
ments? 

The Honourable 1Ir. A.  A. Waugh: I did not follow. 

1Ir. PreIldeDt: "May I ask my Honourable friend whet.her he haa received 
any complaints from the people as apart from the Provincial o e~en~  

The Honourable 1Ir. A.. A. Waugh: I cannot undertake to answer all theBe 
Bupplementaries in reply to a short notice question. 

Mr. Sasanka Sekhar Sanyal: Do the Central o ern en~ call for a repori 
from the Provincial Governments as to how the cloth. is distributed? . 

The HOnourable Kr: A..  A.. "aup: Y ... 

8eth Yusuf .A:bdoola. BarooD: Has he receivea any complaints from the Sind 
Government? 

The Honourable 1Ir. A. A. Waugh: No, Sir. 

8eth YUUf Abdoola. B:arooD: May I know from: the Honourable Member 
wllether the Director General of Textiles in Sind was here in ~gard to Ws and 
~ ere was a statement from the Director in the press? 

The Honourable Mr. A.. A.. Waugh: I require DOUce of Ulat. 



MOTIONS FOR ADJOURNMENT 
INACTION re DELETION OF SECTIbNS 111 TO 121 OF GOVERNMENT OF INDIA AOT 

Kr. PNIIl1lmt: I now proceed to the various adjournment motions that have 
been received. We take up No. 33 in the list of adjournment motions. n is in 
the name of Sjt. Diwan Chaman Lall who wishes to discuss a matter of urgenJ 
public importance, namely, "the failure of Government to make a~  progress 
in regard to the deletion from the Government of India Act of Sechons 111 to 
121 (both inclusive) in spite of the overwhelming opinion in. all e t o~  of .. the 
population of India as expressed in the Assembly ResolutlOn on thIs subJect 
passed by the House on 4th April, 1945". "">-

This motion is similar to the motion moved by Pandit Balkrishna Sharma. 
As that was ruled out of order, this one also drops out. 

SIGNING OF BRETTON WOODS FINANCIAL AGREEMENT 

Kr. President: The next adjournment motion (No. 34) is also in the name-
of Sjt. Diwan Chanian Lall who wishes to adjourn the business of the House to. 
discuss "the action taken by the Government of India committing this country 
to the membership of the International Monetary Fund and the International: 
Bank (Bretton Woods Scheme), disregarding the undertaking that ~o~ ng. 
would be done without the concurrence of ·the Legislative Assembly". 

This has already been discussed and disposed of. So it drops out. 
Exactly similar to this is the adjournment motion (No. 35) in the name of 

Pandit Govind Ma~a a. This also drops out. 

Mr. President: The next adjournment motion is No. 86. It is also in the-
name of Pandit Govind Malaviya. Since it is similar to adjournment motion 
No .. 33 above, whieh has atready been ruled out, this drops out too. 

FAILURE TO SECURE FOODGRAINS RESERVBS 

Mr. President: The next motion is by Mr. M. R. Masani regarding t ~ 
failure of the Government of India to secure adequate supplies and build up 
adequate reserves of food grains to meet the present grave shortage in Westerl' 
and Southern India resulting from failure of crops, thereby endangering th& 
maintenance at the present level of rations which are already insufficient". 

This matter is being discussed and therefore the motion drops out. 
Adjournment motions Nos. 38 and 89 by Mr. Thakur Das relate .to the sam& 

subject as above and so they too drop out. 

ORDINANCES DEMONBTISING HIOH VALUE NOTHS 

1Jr. President: Adjournment motion No. 40 is by Mr. Satya Narayan Sinha 
regarding "the· three Ordinances recently issued for demonetising notes of the" 
value of rupees five hundred and abov,,\". 

This has been withdrawn. 
The Honourable Sir Archibald Rowlanda (Finance Member): Oh! Oh I . 

SIGNING OF BRETTON WOQDS FINANCIAL AGREEMENT 

Mr. President: The next adjournment motion by Mr. P. K. Salve and the 
·two subsequent ones by Mr. G. B. Dani and Mr. Sheodass Daga relate to: "the 
action taken by the Government of India committing this country to the memo 
bership of the International Monetary Fund and the International 'Bank (Bretton 
Woods Scheme) disregarding the undertaking that nothing would be done with. 
out the concurrence of the Legislative Assembly". 

This matter has already been discussed and so these motions drop out. 
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INACTION re DELETION OF SlOOTlONS HI TO 1 ~  'OF GOVERNMENi' OF INDIA ACT 
:Mr. 1'IIItd1D.\: Adjourw.nent motions Nos. 44, 46 and 46 ~. P. x. 

~ e  ,*. G. B. Dani and Mr. Sheodasa Daga respeotively relat,e to: "the 
failure of Government to make any progress in regard to the deletion from the 
Government of India Aot of Chapter ill Sees. 111 to 121 (both inclusive) in 
apile of the overwhelming opinion in all seotions of the" population of India as 
expressed in the Assembly Resolution on this subject passed by the House on 
4th ~pr l  194.5". 

An indentical motion has already been ruled out and so these dibp out. 

SALES OF BULLIONS AT BIGB PRICB BY RESERVE BANK 

JIr. Preaident: The next one is by Dr. Sir Zia Uddin Ahmad relating to': 
"the ('Olllliyunrc of the Government of India at the action of the Heserve Bank 
in selling bullions at black market price". 

What has the Honourable Member to say about this? 
The 1loD01l1'&ble Sir .&rchiblld. BowJandl: I have to submit, Sir, that this 

motion should not be admitted on the ground of urgency as the matter has been 
c1iscussed on several occasions in this House. Moreover, the sales of silver 
.topped at the beginnine of July and the sales of gold in August and so there is 
110 urgency about this matter. 

HaJ! AbdUl Sattar HaJt Iahaq Seth (West Coast and Nilgiris: Muham-
madan): Sir, after July there has been no session of this House and therefore 
the matter can be discussed now. . . 

The Houo11l'&ble Sir .ArchIbIlcl BowJall4l: I have made it clear that the sal. 
Mopped in July. . ' 

JIr. President: The sales about which the Honourable Member has been 
complaining had' been stopped: where is the occasion for the motion now? . 

Sri JI. Anant.hU&ya.nam An'augar (Madras ceded Districts and Chittoor : 
Non-Muhammadan Rural): That is the trouble. If the adjournment motion 
refers to the sales which had already taken place . . . .'. 

JIr. Prei1dent: Then the matter ceases to be urgent. 

RECRUITMENT OF EUROPEANS TO INDIAN CIVIL AND POLIOR SaVIORS 

JIr. President: The next adjournment motion is by Mr. M. Ananthasayanam 
:Ayyangar regarding: • 'the action of the Government in recruiting European 
offieers to the Indian Civil Service and the Indian Police Service permanently, 
in view of the declared intention of the Govemment to hand over the adminis-
tration very shortly to the people of the country". " 
. The Boaourable Sir 101m Thome (Home Member): lSir, I have one or two 
points to raise with regard to this motion. There are two mistakes of fact in the 

- notice. In the first place there is no "permanent" recruitment of European 
officers to the Indian Civil Service and the Indian Police Service in progre88. It 
bas been made amply clear·to the public and to the candidates that anyone 
recruited under the scheme which is now being carried out is liable to have his 
service tenninated at any time when constitutional. developments. take, place. 
This is a statement by the Secretary of State for Ind18 on that subJect:. 

"I must therefore mab it unmistakably clear to men who are rontemplating entering thIS 
Indian Civil Service, the Indian Police Service, etc .. t,hat, on~t t t ona~ developments !Day 
necessitate their appointments under the Secretary of State bemg tenn l ~d at any tllJ~e  
abject to du!' notice being given and, the payment of thp grants set out In the appendIx. 
to the leaflet." 

That iR the first point: there is no permanent recruitment going on no ~ 
The second point of fact is that it is not for the ~ ern. ent of India" to 

recruit to these services. The appointments are made oy the Secretary of State 
for India ~nd not by the Government of India. The authority for that ia sub-
section (1) of Section 24& of the Constitution Act. 



KOTION S FOB ADJOUBNIIBNT . 303 
l'hen, 1:iir, on the point of urgency, I have to point out tha,. ~ere r . ~ 

of European officers which is now proceeding is not a new matter. The deciaioJa 
to appoint them is not a new a~ter. It Was announced as far back as March 
1941, when recruitment was stopped in order to provide for people wiUl war 
aervice after the war. It was announced in a press communique of the 18th 
March 194:1 that "it has been decided to leave 50 per cent. of the annual vacanciea 
occurring in the' Indian Civil Service and the Indian Police Service wUilled 
with a view to their being made available after ~e war to be 1illed by suitable 
candidates with war service. This decision applies equally to the ncruitmeDi 
of Indians and Europeans and to re r t en~ made in India and in Enslancl". 
That was a press communique of the 13th March 1941. It was followed byanoti1u 
press communique of the 19th December, 1942, when the decision was announc-
ed to keep all vacancies not only 50 per cent. of the vacancies, for war service 
candidates, who would be appointed after the war. I trust you see my poin •• 
Sir. The recruitment which is no.w being undertaken is to fill exactly tlila class . 
of posts which have been kept T8cant, 50 per cent. in 1941 increased to 100 per' 
cent. in 1942. This decision is not a new one and therefore I submit that on th. 
tests which normally apply in dealing with adjournment motions, this is not • 
fit SUbject for an adjournment motion. I quite realise that it is a matter in which 
the House is entitled to tal<e an interest and that it can and should come up 
for discussion. My only point is that it is not suitable for discussion on an 
adjournment mot.ion. 

Mr. Jbnu Subedar (Indian Merchants' Chamber and Bureau: Iiulian Com, .. 
merce): Sir, may I elicit information on a matter of fact? May. I ask the 

. HonourablEr the Home Member whether it is or is not true that. with regard to 
the notice of terminat,ion to these new entrants into these services the power of 
the future Government is heavily handicapped by the rather big rewards which 
have to he paid to these men, if at all they are sent away during the interme-
diate period without completing their full period of service. If there is this handi. 
cap are we not entitled to raise this issue on the floor of the. House and, if we. 
are not satisfied, to censure the Government on their decision? 

. "!'he Honourable Sir .John "l'horDe: J'.Iy Honourable friend is of course quite 
correct in (·alling. att.ention to the compensation which will be' payable to the 
members of the serviceR when their service is terminated. The details will be 
found in a pnmphlet which is or will be placed today in the library of the Housf'. 
But I sQbmit, Sir, that that makes no difference to the point ·that I have raised. 
~ e appointment is not permanent. 

Diwau. Ohaman Lan (West Punjab: Non-Muhammadan) Sir, with referelU'e 
to whRt t.he Honourable Horne Member said just now may I say this that. as far 
as the question of compensation is concerned I believe that that same principle 
would apply to those who are in the so-called permanent services? Service in 
both cases would be ordinarily permanent subject to compensation being givp-n 
in either case,-either the new recruits or even the old recruits. They will be iu 
the Rome categor;v. In ",gard to urgency and recent origin o~ this matter it ia 
true that communiques were issued, one in 1941 and one in 1942, but the question 
of recruitment comes now nfter the end of the war, 'and the o n l.le~ 
related to something that was going to happen at the end of the war when ne" 
recruitment started. The new recruitment starts now and therefore since it 
is a matter of reoont origin it gRin!! in urgency, because it involves a very im-
portant .matter of principle. So I submit that in view of these facts it is II 
matter both of recent origin and public importance and 8 matter which iR 9 
fit subject for an adjournment motion. 

SrI •• naIl~1ana  .f.yyaDpl': Sir, so far as the recent nature of it 'is 
concerned my HonourRble fripnd Diwan Chaman T ... all has given a sufficient 
answer. The communique thnt was issued in 1941 has been in abeyance and it 
eould not come into .operation; and if anyone had moved an adjournment motion 
on that day certainly the. mover of that motion would have been refuted with aD 

. answer that it is only on paper and until it comes into operation there is no 
caule of action. Therefore the enURe of action only arises now. After the 
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Al>seJ.nbly session last year, in A.pril or :Muy, mj Honourable friend -s predeoessor 
:Sir Francis It(udie fiew to Engluud with suggestions as to what ought to be done 
in the matter of recruitluent. The Government of India cannot absolve them-
.selves from the responsibility of recruiting tlu lHany persons and reserving so much, 
,though the initiative in the first instance is taken by the .SecretarJ of .State. As 
zegards the temporar'y nature of it, it may be that seme persons have been re-
cruited temporarily during the period of the war, but it is proposed, according to 
the Honourable Home Member himself, to make these permanent. That is, 
:those persons who have returned frOm war service will be permanent hereafter. 
J tlhould like to know if it is the intention of the Honourable Member and the 
-object t.o the communique to ~n 'ert those temporary posts which ore held by 
-ex-military service IIlen int.o p~nnanent ones. 

The Hoaourable Sir .John Thome: No' s\lch temporary appointmenta have 
been made. 

Sri II • .ADlIlthuayaaam Ayyangar: Ex-ser,;ice men will be recruited here-
after and they will be recruited on a permanent basis with a particular 'pro-
portion.-fi.fty to England and fifty to Indio. I submit that though a few of us, 
about twelve or thirteen, may be asked'to take charge of Government, we will 
have to work with other people who, if we look to the west will look to the east 
and will look to the west if we look to the ells.t. This will be only paper auto-
nomy that we will get. I submit this is n fit and proper motion. It is urgent, • 
definite nnd of recent occurrence; nnd therefore, Sir, T would request yQU to 
givtl lIIe leave to move it. 

Mr. Prta1dent: I would like to be clear myself on one or two points.. Do I 
understand that the provisions about o pen~ t on Rnd other thmgs which the . 

. Honourable Member rend out ore inserted in the new coven anti! and they are 
not part of the old covenants of the Indian Civil Service? 

The Honourable Sir .John Thome: I do not think Bny discussion haCJ ye, 
arisen on the nature of the covenant that will be executed by new recruits. 
According to my covenant T hnve no rights of Rny kind-I have ere~  obliga-
t,ions-and I should be rather surprised if in the new o e~ant  there will be any 
mention of these compensation terms. The compensatIOn terms have ~n 
publillhed in this pamphlet which I have here. 

Mr. Pre81dat: The point that I have in mind ia t.his. Will it be part 01. the 
agreement with the particular Civil Servant that his services are liable to be 
ierminated at Rny time by payment of compensation or otherwise? 

'!'he Honourable Sir .John '!'home: . Yes, Sir; that is part of the understanding 
and agreement, and statement of the Secretary of State's policy on which appli-
cations have been called for from war service candidates. 

Mr. PreIklent: In any case, the question of compensations will arise? 
The Honourable Sir .John Thame: Yes, Sir. 

~. ~ent: Then as regards the authority. Have the Government of 
lndla nothmg to do with these terms? One Honourable Member referred to 
the visit to England of the Int«; Home Member, perhaps for consultations with 
the Secretary of State. The appointing authority may technically be the 
Secretary of State, but have the Government of India absolutety no 'responsi. 
bility, morally and prn t nJl~'  in the matter? 

'!'he ~ra le Sir .John 'l'home: The responsibility, I take it lies on the 
tlhoulders whlch. bear the statutory responsibility for appo nt e~t. I It is of 
o ~e a fact that. t ~ ~ t re employer!, of these services-the Government of 

India ~nd the ProvmcIBI Governments-have been consulted as to the condition. 
on whlCh the new members shall b. appointed. . 

Sri .. .buLt.huaranam AJ'Yaqar:. :May I ask the no~ le ;Member if 
.there was not a meetmg of the Executlve Council wherein this matter came up" 
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for discussion and by a very narrow majority it was' decided and they recom-

· nlended to the Rp.cretllry of Stabe to recruit? The initiative was from them; le~ 
my Honouraf>le friend deny it.-

JIr. Pres14ent: As to the question of urgency, a8 I see ~t  the time for recruit-
· ment is now coming. But apart from that question, the motion relates to the 
persolUlel to be recruited. The Honourable Menlber referred. to the percentage 
()f recnlitment. That percentage may stand; it Wll;; declared in 1941. The 
question now is about the perRonnel to be recruited, giving effect to the decla-
ration as to the percentage; and if the time has come now to bring that per-

· centage into effect, the matter, to my mind, BppearA to he of recent origin. 
}t4,ay I know what the Honournhle Home Memher has to sny 011 that? 

The Honourable Sir John Thome: Sir, J' cnnnot question what you have 
said on that point. My point wns that. the decision was announced in 1941 aa 
a definite cleeisioll of the ReC'retnry of Stllte who is now putting it into effect. 
It iF! not I'l new decision. The decision was to take effect immediately after the 
war. The WHr has ended Rnd the decision nnturally is being put.. 'into effect 
Nothil'lg new has happened. 

JIr. Prealdent: Rut what I nm thinking apout is this. The decision W8S 
to have a' particular percentnge of recruitment. Without d t r n~ that per-
centage, now the time haR come to give effect to that decision, and the manner 
of giving effect to it in the selection of the personnel is the mat.ter of the adjourn-
ment motion. liS T see it, bec'ause it specifically refers to Europe/ln officerR 'lnd 
does not relate to the percentage of recruitment. 

'!'he Hoaourable Sir John 'l'home: I think the answer to it is that there (s no 
· new deeiR!on IlR to the proportion of Indians and Europeans. That is the 1l ~ 
as it haR been for Il number of years past. 

Mr. Preai4ent: ' The Honourable Memher does not wish to discuss the per-
centage of recruitment, as I see from the adjournment motion. Within the 
limits of that percentage, hiA point ee~  to be that now that recruitment is 
coming. EtlTopealls should not he got for the services. It does not atlect iliati 
decision at all. That is how it appears to me. Is the Honourable ){ember 
the Mover keen to have the word "permanently" in this motion? 

Sri II. AnanthalaYaDADl AYYIDgIl: As it happens, the word "permanently" 
need not be there. . In view ')f t ~ fact t.hat large eompensa.tion equal to 80 
years' salary-we do not know what it ill going to be-js to be given, it is really 
permanent. I nm not very particular about the word "permanent". 

Diwan Ohaman Lal1: May T point out that the same state of affairs I\1'0se 
at the time of the introduction of the ll\st reforms. At that time the Secretary 
of State did exactly the same thing in the matter of compensation. I believe 
tile Hono\irable the Home :Member was in service at that time. If he wanted 
to retire and to get compensation, he could hRve retired on very good terms too. 

Mr. Preli4ent: I think the motion is admissible a.nd it will be taken up at 
, o'clock. 

NOMINATION OF MEMBERS TO LIBRARY CO)(MITTEE 
Ill. Pre.ldent: I have to inform Honourable Members that I have nominated 

Dr. Sir Zia l'ddin Ahmad and J,ir. K. C. Neogy to the Library Committee of 
.the Indian Legislature. . 

. E.LECTION OF MEMBERS TO PUBLIC ACCOUNTS CO;M;MITTE;E 
Xr. Presldent: I have to inform the Assembly that th. following members 

have been elected to serve on the Committee on Public ,Accounts, namely: (1) 
Prof. N. G. Ranga, (2) Nawabzada Liaquat Ali Khan, (8) ;Mr. Geoffrey W. 
",son, (4) Shri )lohan LalSaksena, (5) Ur. Tamizuddin Khan, (6) Sjt. B, S. 
!firay, (7) Pandit Sri Krishna Dutt al ~al  and (8) ;M;r. Abdur aahman Siddiqi. 
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Mr. PreIi4eIl\: I have to inform the Assembly that upto 12 noon on Wednes-

day the 30th January 1946 the time fixed for receiving nomin'ations for th. , " . d A .. 1-Central Advisory Board of Health, two no nat ~n  .were receIve. . s lIQe 
number of candidates is equal to thp number of vaOllnCles, I declare Dr. G. Vc 
DE'sbmukh and Sir Hassan Suhrawardy, to be duly elected to the Board. 

ELEOTION OF MEMBERS TO STANDING OO~~I  FO;R ROADS 
JIr. PrIIldIILt: I have to inform the Assembly that the following (e~ ~rI 

"have been elected to serve on the Standing Oommittee for Roads for remall1llll 
months of the financial year 1945-46: (1) ;Mr. Sas8nka Bekhar Sanyal, (i) 
Ohoudhry Sri Chand, (8) Khan Bahadur Habibur Rahman, (4) Raizada Hans , 
Raj, (5) Mr. A. C. Inskip, (6) Mr. Ramayan Prasad, (7) Khan Bahadur Hafiz 
;M;. Ghazanfarulln: and (8) Sri y. O. Vellingiri (lounder. 

ELECTION OF MEMBERS TO S1.'ANDING OO;MMITTEE FOR LABOUB 
. DEPARTMENT 

Mr. Preldclellt: I have further to inform the Asembly that upto 12 noon OD I 

Monday, the 28th January, 1946, the time fixed for reeeh-ing nominations for 
the Standing Oommittee for the Department of Labour, tweh'e nominations 
were received. Subsequently two members withdrew their candidature. As 
the number of remaining candidates is equal to the number of vacancies, I 
declare the following members to be duly elected: (1) Mr. R. C. Morris, (2) :Mr. 
A.. O. Inskip, (3) Mr. S. Guruswami, (4) Pundit Balkrishna Sharma, (5) Sr9f! 
Satyapriya Banerjee, (6) Sri N. Narayanamurthi, (7) Diwan Chaman Lail, 
(8) Mr. Mohammad M. KiJledar, (9) Sir Hassan ra~ 'ard . and (10) Mr. 
~ a ad ~a an. 

RESOLUTION RE RELEASE OF ONE-THIRD MILL YARN FOR 
HANDLOOMB 

Syed Ghulam Bhik B&irang (East Punjab: ;Muhammadan): Sir, I move: 
"That t.hill" Aall8lllbly re~ enda to the Goyemor general in Council to pass loll 

........ ergency ordmance oompelliDg co'tton tezt.ilt. milIa to rei. Ie aLleaat one· third of the 
yarn manufactured by them for the UH of handlooma." 

8hri Sri Prakua (Beuares and Gorakhpur Divisions: Non-Muhammadaa 
.Rural): On a point of order. In the Resolution 8S printed on the order paper 
the word .'yarns' appears. It should be 'Jnrn' for the word '~'n ' may mean 
anything I 

Mr. Pruldent: There is no point of order in it. The Honourable Member 
may proceed. 

Syed Gh1l1am Bhlk B&ir&Dg: I have already dropped the's' in 'yarns'. Thi. 
Resolution will, I hope, prove a non-contentious one. I see that the several 
~end ent  which have been filed all tend' to make it more explicit and more 

comprehensive than it is and none of the amendments seek in Rny way to 
challenge the proposition embodied in my Resolution. The fact is that the 
Resolution concerns the welfare of a very large number of IndiaDS who are 
engaged in the handloom industry. According to the figures which have been 
collected by a committee appointed by Government in 1941 called the Facti 
Finding Committee which consisted of very competent men who after carrying 
on prolonged and careful investigations collected the necessary facts and figure. 
relating to the handloom industry in India, the figures which are important for 
considering this Resolution are as follows. The number of weavers who are 
engaged in the hand loom industry all over India is 24 lakhs. They have goti 
assistants paid and .unpaid to aid them in carrying on their vocation and their 
Dum\)er is 86 lakhs. The number of those who depend upon the eamings" 01 
their trade is estimated to be at least 40 lakhs. ThUl, a total of one croN 
Ipdians depend for their subsistence on this industry and that shcms the verJ 
great importance which the industry possesses and should posse ... in the econoMl 
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of this country. Now, the amount of yarn which all these .. eavers who work on·. 
handloolOs require is a very large one indeed and unless it IS made available for· 
that industry, there is no hope of the industry prospering or even surviving. 
Taking the figures of the production of yam one finds according to the figures for' 
the last two years which were supplied to us only two days ago that in the· 
year 1944-45, 1,622 million pounds y8l'I!- was produced by the textile mills in_ 
India. Out of this, 1,152 million Ibs. was utilised by the mills themselves and.: 
470 million lbs. was distributed to power-looms ·lHl.d handlooms and the hosiery· 
industry. 6'S million lbl. wal exported in 1944 and 5'9 milliOlllbs. was exported. 
in 1945 to countries outside India. M;y contention in the Resolution which I 
have tabled is that unless Government takes steps by passin..i an Ordinance to-. 
gUlll'ulltee that at least one-third of the total amount of yam produced by the· 
textile mills is made available for the handloom industry, this industry is in, 
dsugt'r of bt'ing very seriously affected fot the worse. You wiII see, Sir, that, 
470 million Ibs., which is said to have been distributed to pawer-locims and' 
handlooHls lind the hosiery industry, comes very nearly to one-fourth of the-
total nmount of yom produced ·by HIe mills. Not only is it less than one-third, 
whicll T want to be set apart for purely handloom industry, but it has got at 
If!ast three shareholders, the handlooms, the power-looms and the hosiery-
industry. In fact, I think there ure ,"OUll' other partners also in the amount· 
which is thus set apart for consump.tioll outside the mills .. There are those who, 
hlai,p fishing nets, those who mAke Newar. those who make tapes and so on. 
So. n good deal of the yarn set apart apparently for consumption in the industry-
other than the textile mills goes out for p11rposes I have just mentioned and the· 
handloom industry comes in for really a very small share. Even that one-
fourth is not allotted entirply to the hflUdloom indu!':tr;v. 

!\uw, looking at the fact that a good deal of it was exported in 1~ and 1945· 
to countries outside India and looking at the admission made by the Honourable-
Member for Govel'Jilment in answering the short-notice questions that no yam, 
,,-as imported into the country from outside, the position of the handloom., 
industry becomes very precarious inpeed. I, therefore, contend that it is the-
d t~  of the Government I')f India to take §teps by \Jassing immediately an. 
Ordinance compelling the textile mills to rele,ase at least one-third of the total' 
alllOllllt of yam prepared in these textile mills for consumption purely by the-
alldl~o  industry. Unless that is done, the industry will suffer, as it has beeu. 

suffermg, for lack of yarn. And looking at the vast number of handlooms and.? 
those who work them and their dependents and the labour engaged in carrying: 
on the handloom industry, I .submit that the urgency of the matter e o e ~ 
very apparent and obvious and there ought to he no hesitation on the part of the 
Oo el'n~ent to accepting my Resolution and taking nction accordingly at the·. 
earliest possible date. 

As I said at the very beginning. I do not expect that this Resolution of mine-
will prove a contentious one and I can anticipate general agreement in the· 
various sections of this House about the subject-matter of Ply Resolution. I do,· 
not think. therefore, that I should labour the point at any greater length and :r-
commend my Resolution to the acceptance of the House. 

Sir, I move. 
I 

Mr. l'rtIldent: Resolution moved: 
"That. this A .. embly recommend. to the Governor General in Council to /a.. &11'. 

emergency ordinance compelling co'tton textile mills to release at leut one-thir of tha-
yarn manufactured by them for the use of handlooml." 

Kr. PrtIldlJlt: We will now take up the a~end ent . Let them be movell 
in the order in which they are on the agenda paper. 

JIr. Sa-ua SeJdaIr SanJIl (Presidency Division: Non-Muhammadan:. 
Rural): Sir, I move: 

"That, for the warda 'recommends to the Governor General in o ne~ to puB .... 
emfr,lIIlCy ordinance', the followin, be subltituted : 

'urgel llpon the Govel1l11lent f:o take Itepe'." ...... 
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Xl. Pruldent: Alllendwtlnt woved: 

"That for the wOl,l 'l',ecommtmd8 to !.he Goveruol' Uenllral in Cowlcil tu pan III 
t:mlll'gency ol'dinance', the following lie lullstituted: 

'ul'ges upon the liovernment to tue stepl'." 
Sri M. ADaIlthuaYID&Dl A"&DIar tMadrus ceded Districts and Uhittoor: 

,Non-Muhammadan Bural): Sir, 1 move: 
"(I) That for the WOI'd8 'pan an emel'gency ol'dinance' the following be Illbst.itilted: 
'Lake immediate steps by legialation 01' otherwiliOl fol". 
(2) That at the end of tbe resolution the following be added: 
'and with a view to facilitati: the 8arue, pl'ollibit aU exPOI't of yarn and cloth fOl' il'ade' 

.,urposelS to countl'iell outside India fOl' a period of one year or ulltil such time all I' 
• takes 10r thi. count.ry to lIecome lieU suffiCient, whichever ie earliel", .. 

Mr. r I dlll~  Amendment moved: 
"(I) That. for 'the wordl 'pasa an emel'gency ol'dinance' the following be llibst.ituted I 
'take immediate steps by legislation or ot.hel'wi118 for', 
(2) That at the end of the l'e801ution the followirlg I:.oe added : ' 
and with a ~' e  to facilitatt, the BIUIle, prohibit all export of yal'l1 -and cloth for trade 

,PUI'POlle8 to countrie8 outside India for a period of one year or until such time as it 
takes fol' this countl)' to !Jecome self sufliclent, whichevel' is eal'lier'," 

Xl. SIIIDA Selmar 8&Dyal: Sir, 1 move: 
"That at the ebd of the Reaolution the following be added : 
'and that steps be tann to 80 distrihute the I'eleased \111'11 as to cover the 1al'gelt. number 

,of handloom weavers' families'," • 
iii. PruldeDt: Amendment moved: 
"That at the end of the Rellolution the foilowing be lIuded : , 
'I1nu that steps be tabn to so distl'ilJute the released ~arn as to covel' the lugest. number 

. -of band100m weavers' families', .. 
Bawali Siddique All Dan (Uelltral Provinces and Berar: Muhammadan): 

"sir, I move: 
"That at the end of the Resolution the following be added: 
'and prohibiting the .expOl't of yarn for tl'sde purposes (0 cowltriel olltlide India -for .. 

period of one yeaI' or until Huch time as it tIIkes this country to become self'lufficient, 
'whi('hever is eadier'," 

1Ir. Prelident: Amendment moved: 
"That at the end of the Belolution the following he added : 
'and prohibiting the ~ port of ya'l'n for trade purposes to countries outside India for .. 

''Period of, one year or until such time 118 it takes this country' to become self'lufticient, 
'Vi hichevel' is earlier'." 

Prof. B. Q. BaDp (Ollntllr cum Nellore: Non-Muhammadan Rural). Sir, I 
.move: 

"That. at the end of the Reaolution the following be added : 
'and take other neceuary steps' to ensure adequate lIuppliel of yarn to handliloma 

,calculated to provide full lind remumlrative employment to the one crore handloom weaver. 
-of the Country'." 

Xl. PruldeIlt: Amendment moved: 
·,'That at the end of the BMolgtion the following ,be added: 
'and take et.her n~r  Iteps to enlure adequate 8upplies of yarn to handloolUl 

.-ea1culated to provide full and remuDO)r8tive employment to. the one crore handloom weaven 
,of t ~ cootry'." 

lIr. Pnsldat: There is a slight technical objection to the amendment 
'moved by the Honourable Member Mr, 8anya1. It should be, instead of delet-
ing the words "recommends to the Governor General in Council to pass an 

,-emergency ordiDaDce", "delete the words 'pass an emergency ordinance' and 
,-tlubstitute instead 'take steps·... The object is the same. It is only a question 
"of better form, Does the Honourable Member accept the alteration? 

JIr. SII&Dka Se1I:bar Sanyal: Yes, Sir, I accept., 
1Ir. PrllldlDt: I will put it in the amended forlJl, Amendment moved: 
"Tha't, for the words 'pau an emergency ordinance'. the word. 'fAke ltepa' be 

... u_tituted, .. 
JIr. SaP Db Sekhar BaIlyal: Sir, in the middle of the twentieth century 

''''When the rest of the world is discussing fiR to how to. bring the n~ 1o  of 
'heaven upon. earth, this unfortunate country of ours is still stu('k in the 

12llud of the original problem of food and cloth. Unfortunately, one hundred 
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and ninety years of British rule have still kept us where human race was 
.before it' ever talked of or thought about civilisation. Sir, my good friend 
.syed Ghulam Bhik Nairang has- put his case very briefly and rightly so 
because he thought and, we ugree, '.hat the matter is extremely non-
·controversinl. Sir, that brings the irony of the matter still more home 
.beoolllie questions which lire 110 non-controversial have unfortunately also to 
.be discussed on the floor of the House, and why SO? Because we ~re under 
·8 system of Government, a system of I1dministration which have neither the 
heads nor the hearts to look iuto the elementary normal problem of our 
existence. Sir, we lire here talking of post war reconstruction, we nre read-
ing n lot Hbout rehabilitation e ~  lind p~lIll  ure ~ . ed upon us 8S 
if we are about to enter into u' new phase of civilised existence. But then, 

." t1ir, the truth of the matter, the reality of the whole thing is that we are 
not yet- able to settle even a fraction of the normal probrems of our existence. 
When we want to settle the real problem, nnmely to get rid of thh foreign 
administration whieh has fl1iled us in o.ur elementary requirements, when we 
:ask them to quit India, they do· not cure to take stock of their own position, 
they do not core to be convinced thut ufter having kept us hungry and naked 
for these neurly 200 years, they have no right to stop here. and to our very 
legitimute demand that they should abandon this land, they answer us with 
Tepression. Sir, apurt from this normal position, I would like to impress .upon 
-the Government, although it is rre pon ~e and irremovable government, still 
so lPng as we are here-I see my Honourable friend is smiling there, but I 
Dope he will consider this question 110t only sIllilingly but also seriously-it ~ 
-our duty to draw their attention to our present normal position, namely this 
'is the gift of war conditions, conditions arising out of a war which was theirs 
:and not ours at all. • Sir, . today if we were not subjected to these end~e  distress and difficulties 
arising out of these war conditiolls, if we were really masters of our own 
.destiny, what would we have done? We would all sit round a table amongst 
()urselves, we would have thought of improved aviation, we would have consi-
dered questions relating to nation building activities, we would have cOIlsi-
.dered ways and means of keeping abreast of other civilised nations of the 
'World. But instead of that, we have to cry like animals pining for a little food, 
-cry for u little piece of cloth to cover om shame. Sir, the other dny when 
-the Bl't'tton Woods matter WRS under discussion, we were treuted to ve.ry deli-
-cious words, pnrticularly from our f:'iends opposite, that we were having a 
place in the galaxv of luminaries in the comity of nations, and that we were 
l>eing given well decorated cushion chairs in that assemblage of big countries. 
'Sir, yesterday when the food Cluestion was being discussed, my Honourable 
'friends like Mr. Masani and others said that instead of dollars and pounds we 
have a right to expect food. What applies to food applies also to the posi-
tion of cloth .. Have the Government, I ask in all humility, d~ne anything 
to place our position regarding cloth before the comity of nations? Have they 
got any response from those great powers whose war was ~ pon le for the 
depletion of supplies from our unfortunate country. The other day when the 

Honourable Member for Industries replied to the short notice 
12 NOOIf. question of my friend Mr. Ayyangar, he gave certain figures and 

'at the end of the answer, we were given the information that our yardage 
OODsumption per capita is 18·4 per year-a magnificent figure indeed.· I wal 
just wondering whether the Government of India was satisfied with giving us 
that average. People who are in the habit of keeping hounds and terriers a8 
'a matter of ver:",' pordonllble luxury-even they know. that their peT cnpita 
consumption would not be properly served with 1~'  :yards .. But. we are human 
beings even if we are slaves; and even a. slave s necessity IS not properly 
answered by that insulting vardage per capita. May I ~  th.e . on~ ra le 
Member opposit-e as to whether the Government of India has tn ltS mmd 811 
to ~e t er this : arda~e should be n ~a ed. We 8Tenll talking o.f po t ~r 
reconstruction. Is it In the contemplatIon of the Government of IndiR to brmg 
this country a l .t~le higher up, by trying to take steps so that the average 
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ludliW would get at 1~l1 t a reasonable amount for clothing himself? The war-
has indicted tremendous diftj.culties upon us. Apart from that. if as a propo-
sition of post-war reconstruction we are supposed to be brought up at a higher' 
level. i, is imperatively necessary that not o~  should we get sufficiently' 
Dutritious food to eat. ~ also a decent quantity of clothing so that we 'CI111. 
move round our streets like human beings. to say the least of it. 

Now, Bir. you know that our hlllldloom weavers lunfortunately the resolu- . 
tion IUld the amendments necessarily o.re a little more narrow and restricted'. 
in, scope and therefore I would not be pe,rmitted by the rules of the procedure 
of the House to stnLy very much out of the' restricted scope, althougb the-
~rger questions are there}-since the matter is looked at from the p,oint of: 
view of the handloom weavers. it not 0n4' raises a question regarding the· 
unemployment of the weavers themselves but it also raises the larger question 
regarding the available stock for use and consumption by the people of India-
at large. One leads to the other and both are linked together. This problem· 
ClIonnot be solved merely by tinkering adjustments here and there within th&-
available resources. If a real Imd lasting solution is'to be achieved. Govern-
ment has to sit down here and now to consider the increase of yarn supply. 
They. have to bring from outside if possible; and they have to increase the out-
put within. I do not know whether it will be possible for the Government t;() 
encourage at this stage at least private enterprises for bringing into existence-
a large number of mills for spinning yarn. I do not know whether it will be-
possible for the Government to have in their post-war reconstruction Bcheme-
• few milIs of their own, so that the supply of yam may be facilitated; bu. 
then somehow or other all this has to be done. Export has to be stopped, a8-
has been proposed by one amendment. Imports have to be increased by leaps 
and hounds, and increased output is 0. thing which cannot be delayed any 
further. 

Coming now to these weavers, you know, Sir. that during the last famlne-
mosi of the people who suffered and starved were the landlesl artisans of 
different kinds. The cobblers and the petty toolsmen and these handloom. 
weavers suffered a lot. Those who have got some idea. about the economic-
constl'Uction of our society know very well that these weavers as a class arlt 
more or lesB landless: they have no reserve power; they have no standby for 
themselves. Even in the matter of cloth, they used to weave for others, ~ 
.hey had not much of a reserve or surplus for themselves because this was 
their trade, they had to weave and sell so that 'with the money they got they 
GOuld purchase their foodgrains. From the very nature of things it was neither 
their habit nor was it possible for them to keep any stock for their own con-
IUlllption or falllily use. The result was that when famine waB stalking 
t ~ollg o t the length and breadth of the country, the very r~t thing these 
weavers had -to do. when there was no adequate supply of yarn and no to ~ 
of foodgrains. was to sell off their looms; and these looms gradually went into 
"he hands of diflerent kinds of industrial ap tal ~  and speaking from my 
own experience of my province of Bengal, in several districts 01. that province 
.. big toll of death was contributed by this clau. Sir, do you know ~l at even 
when relief organisations were started, these weavers' families could noi even 
o~e out to take the doles from the philanthropic organisations. wliich were set. 

up? After all, if people have to come out, they have to come out in a way 
10 that their shame might not be exposed; and eveI.1 before these relief operat-
ing centres (I have personal e%perience of them) these weavers could not comlt 
out to get the doles even. They stayed within their homes and they died 
there, unnoticed and uncared for. As 8 matter of faot these unoftloial reliet 
workers who have some idea about this matter. carried the doles in several 
placeR from door to door: but that could hardly be commensurate with- the 
magnitude of the situation, and in spite of the best intentioned relief opera-
tions they could not he Ia.ved from the jaws of deatb. TIierefcn, _ fa • 
matter whioh hal got to be considered purely as a praotical ~ropOl t on witJl.. 
out any politiea1 colour in i •. '. 
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I share the hope which was expressed by my friend, Mr. Narayan, that 

"the Resolution and the amendments, if possible, will be accepted and that we 
:8hall hear from the Government what steps they are considering, no~ merely 
·on paper, but as a practical proposition, with a view to seeing that things 
which are already very bad do not become worse and these non-vocal sections 
·of our society are, at least once in their life, being given to undl!rstand that 
we are by their side. ' 

Sir, I have got two amendments; One amendment was only to chimge the 
tone of language of my Honourable friend, Mr. Nairang, regar&g recommen-
-dation to the Governor General for legislation, etc. Sir, legislation is not 
necessary at all. If Wf .express an opinion in this House, and that opinion is 
.accepted, it ought to be the concern of the Government td" see how that desire 
is implemented and cRnied ntt~ t'lffect. Apart from that if the Government is 
,really so minded, they call make use of that omnibus legislation-the Defence 
of India Rules. These Defence of India Rules have been exploited for 'all 
sorts of unholy purposes alld if for once the Defence of India Hules are used 
for putting into operation the agreed desire of this House, it will at least have 
.one piece of atonement. Sir, my Honourable friend, the veteran legislator, Dr. 
Sir Zia Uddin, said yesterday that the Defence of India Hules could do every 
thing except one, namely change the sex. I agree., but then it is also true 
that if the Defence of India Rules enjoins that a person should change sex 
and if he cannot change sex, as obviously he cannot, he cannot escape prose-
cution for non-compliance with the orders. Therefore, I submit that if the 
Government is really anxious to respond to the desire which is ~ pre ed 
through this Resolution and the amendments, the Government can at once 
promulgate orders under the Defence of India Rules aud put into effect the 
.expressed desire of the House. 

My other amendment is regarding the question of distribution. This is 
~er  very serious, more serious than the Treasury Benches can ever suspect 
because tuose who have got a little touch with the . people, know that the 
insufficiency of yarn was bad enough, but it WBS made worse by the totally 
heartless arrangements for distribution which led to unholy black-marketing 
-day in and day out. The Government creatl1d handling agencies. It is now 
a talk in the street that all handling agencies were appointed for mishandling 
things. Those who were entrusted with handling foodgrains had more than 
-enough food for themselves at the cost of others. Officers who were entrusted 
to set up machinery considered themselves more as Nawabs in theh particular 
spheres rather than servants of the people. They created coterie of their own, 
some merchants,. some pseudo-merchants aud some needy representatives of 
the people who were at the beck and 'call of these executiVe" officers, and all 
Borts of advantages were laid at their door and their will was treated as law 
and their voice was treated as food and clothing for the people. ~ e result 
has been that things which were meant for people never reached them at all. 
'So far as this particular thing is concerned, namely yam, Sir, you know that 
handling agencies and some sort of· machineries were created so that with their 
help the yam could be distributed to the weavers. I am speaking on my own 
1m.owledge in my own province. Union Board Presidents were picked up in 
most oases. These Union Board Presidents, at least those who were considered 
to be very loyal to the administration, were picked up and people who never 
had any idea of yam, people who never had any contact with the weavers, 
were entrusted. with the work of distribution, and do you know what they did? 
They took signatures, mostly' thumb impressions, of the weavers on blank 
pages and they showed distribution to these weavers, and in the very year in 
whioh yam was to be sold to these weavers at controlled prices, the yarn 
was sold to the very same weavers a.t fa.bulous rates. 

An Honourable ]lember: Their thumbs were cut I 
:Mr. BUUIlr&.Sekhar Sanyal: Their thumbs were cut when the British came 

• bere .... 
Mr. PruldeM: Order, order. Let the HonouraBle Member proceed. 
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Kr. Suark:- Slkhu SUl)'al: .... aiM not only the thumbs but arms of' 

the weavers will be amputated before the British leave this country. 
Sir, I will give you one instance, u typical instance: A part ~ l r mill in. 

~~ngal go~ a stock of yarn and the mill in its goodness proposed to the uutho-
nties that they would sell t~e e yarn to weavers. Now, Sir, a handling. 
a~l1~  was created; a very lO~' l alld fuithful gentleman whose only qualifica-
bon IS that he never had anything to do with life except to dance attendance. 
at offi.cera,;' pla:es, who was a big cap:talist, and who ah'ead\' had in his own 
stocl{ tl nurnbtlr of looms purchased fr:>m the o n~ weavers, was made in-
~arge. ~ yarn that he took. from this particular mill was kept by him in 

hiS own stock, and 'he showed 10 the usual way that it ~  distributed tG the. 
weavers. ~t he actually held out to .the weavers that those who were agree-
able to wenvmg textures on fixed salaries per month would be given varn, bu. 
t o ~ who wanted to purchase and then send it to the open ffi.Ilrket "'ould not· 
~~~. . 

Kr. Pruldent: I may just remind the 'Honourable Member about the time-
limit. Ordinarily 15 minutes is the time limit,' but the Choir mav aUot further-
time. . 

Kr. S'urb Sekhar SID),al: I am glad, Sir, that you have reminded me-. 
about that. I will just wind up my speech. . 

My point is that Government lIlust find out a proper machinery for distri-
bution. My Honourable friend, ¥r. Nllirullg, referred to the fact-finding Report. 
There is one thing which I want the Government to guard against. The data 
of the Government are faulty and they are also unscientific. If the Govern.' 
ment is going to do some business in t.his matter, it· will not do merely to go-
upOn the number of looms, because I know that many looms are in the pocke. 
of these capitalists. So if you distribute over the looms, you don't do real 
good to the people who require, some sustenance at the present juncture. You 
must pick up by statistics and by local investigations the numher of families of 
weavers. If one weaver's family has got more than one loom, the first of th!it 
other familv must be served before the second of the firet familv is served. 
This will introduoe a policy of priority with one end in view, namely, to keep 
up the families of these starving people. In that event, Bir, we shall no. 
only be doing something to the industry which is almost dying out but we 
should have the credit of having done Romething to people who were the 
greatest victims of the past distress. 

The matter is non-controversial and the speeches are also likely to be so 
and T appeal to the Government that in their wisdom and goodness, . at least 
for once in their lives they wiII create an impression of having been sensitive 
to the needs of the people. 

lfawab SldcUqul AU Khar.: Sir, the amendment which stands in my name, 
was moved with a view to help th(l handloom weavers and to mitigate their 
sufferings. Sir, it is an old story by this time. All their troubles were narrat-
ed last year on the floor of this House and in other Committees outside the 
House. As a result of a deputation waiting on the Honourable Member, Sir 
Azizul Huque, who was then in charge of the Department, aud in view of aD 
adjournment motion tabled in this House, and several questions which were 
asked, and a resolution which was passed in the last Session, the :ijonourable 
Member had promised to constitute thp All-India Handloom Weavers' Board. 
Sir, the Government of India took a pretty long time in forming this Board. 
I may be excused if I were to say that instead of proving helpful this Board 
has done harm to the handloom weavers to a great extent. Two meetings of 
this All-India Handloom Weavers' Board were eld~ne at Nngpur and the 
other at Bombay in the last month. In the Nagpul' eet n~ only formal busi-
ness Wl\S transacted and Prof. Ranga, who is smiling there, also came to 
Nagpur at that time and presided over All-India HandlootnWeavers' Confer ... 
enee. The Bombay meeting was a very important one from the point of view 
of the weavers because more than two dozen resolutions ~'ere tabled and it 
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was t:xJ,J6(;tt:d that they would be passed in that meeting. But unfortunlitely, 
several resolutions were referred to the haw Milterillis Committee and some were 
referred to the Marketing Committee Ilnd SOUlt: resolutiolls were shelved on. 
the ground that they were provincllli subjects. 'l'hat was the result of the 
two meetingt; of the All-lndill Handloom "Vell.vers.· Board. ~r  it will be 
seen that the All-lndia Handloolll Weavers' Hoard has not been helpful. 

I will confine my remarks to t ~ pl'Onnct' which 1 have the honour to· 
represent in this House. Under the vatronage of the Government 0. society 
culled the Ventral Provinces and .Berar Weavers' Society has been formed. 
there und it is generally called the Central Society. The constitution of this 
Society is a peculiar one. This Society has got a majority of nominated.-
members who are nominated by the District Magistrate, the Director of Civil 
Industries and the Provincial Textile Commissioner. This Society has got some 
individual members who pay un annuul subscription of Us. 10 and the otner 
societies which are registered they are ulso uffiliated to this body and they have 
to pay only four annas. These registe.red societies who really revresent the 
weavers have no voice in the administration of the Central Society. This.-
Central Society pluys the role of a middleman only. Yllm is received by-
diftereut societies from tht' Centrul Society. 'fhis Society gets yarn from.-
wholesale dealers and the wholesale dealers get the yarn direct from the mills. 
Thus this Centrlll Socit'ty 1J1llkes a profit and the profit is divided only amongst 
the individual members and no profit is given to the societies which are affiliated. 
to this body. . 

1Ir. Pruident: Will the Honourable Member speak a little more loudly or. 
come up a litHe neurer Oll the front benches? 

lfawab Siddique Ali Kllan: I thought I was quite audible! _ 
Sir, the yam supply is also inadequate. The Fact Finding Committee in, 

its report says that there are only 73,000 looms in my province, but as a matter-
of fact there are more than one lakh of looms. The quota. which is allotted.. 
for a loom is Si bundles of yarn but actually only one bundle is supplied. 
The bales which are allotted to my province are 4,894, but according to the-
number of looms, 15,000 bales should be supptied. Seventy-five per cent. of" 
fine yarn is uRed ill making suries, shirtings and suit-cloth bqt this is also not 
supplied. The distribution is very defective. A weaver can become a member·' 
of different .societies and he call purchase yarn from several yam shops. Now, 
you will be surprised to hear that in my province, and especially in Nagpur, 
those people who possess food ration cardR are entitled to go to a yarn shop· 
and purchase yam from there and thus the Provincial Government is encourag-
ing black-marketing and profiteering. . 

There are other difficulties also in the way of the weavers. Export licenses 
are not granted. Three-quarters of the hand loom cloth produced in my pro-
vince generally goes to Ahmedabad, Shikarpur, Sukkur and Bombav Presi-
dency. If the Government is really ·serious to mitigate the sufferings of the' 
weavers I am going to put up some concrete suggestions for the consideration-
of this House. r- would suggest, Sir, that tt'xtile provincial advisory board should be formed 
in all the provinces and the real representatives of the people should be members 
of those ad ~r  boards. The mills also should be persuaded or ordered to-
produce more fine yarn and the supply in future should be adequate. 

With these few words, Sir, I commend my amendment for the acceptance 
of the House. •. 

lIIr. V&4lIal :r.Uubhal (Ahmedabad MilloWners' Association: Indian Com-
merce): Sir, I rise to make a maiden speech in this House and I crave the in-
dulgt'nce of the House for the same. J also rise to puti before you the point 
of view of the industry as well as the point of view of a nationalist and try tio 
show the ways and means ltS to how we can help the handloom industry. 

My Honourable friend Mr. Ghularn Bhik Nairang ha.s tabled this resolution, 
as I understa.nd, to help the handloom industry. It. is II. noble cause and every 
one of us here and all over the 'country would wish that the purpose of the 
resolution, which is mainly to help the handloom industry, i.,. achieved and; 
the industry itself served from day to day. 
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I do 1)ot understand how. my HOllourabltl friend here wanta an ordinance 

for this matte!". As a Membtlr of this House it would have been better that he 
should ask for Il legislation, if I\t all necessary. But to ask for all ordinance, I 
.hould think, i.;; not the right thing that a Member of this Assembly should ask 
·'for. I understand that he thinks that the matter is urgent and so to expedite 
it, he wants some lelJislation to be passed Us quickly as possible. In that ease 
nO'doubt 1\ private Bill would take a long time but he could have easily requested 
the GOYt'mment to put up a. Government Bill and in that case the matter, if 
found urgent, would have been accepted. However ........ . 

. Dr. Sir Zi& UddiD Ahmad (United Provinces Southern Division: Muhammadan 
l\ural): That will also take six months. The matter ehould be dealt with to-
luorrow. 

Mr. Vadllal LaUubha1: The matter, I understand, is not 8p very urgent .. 

:Dr. Sir ZIa Uddin .Ahmad: It is very urgent. 

Jlr. re d~t.: Let thp. Honourable Member proceed. 
IIr. VadUal Lallubbal: There aTe many complIcated' issues involved in this 

'question. I being in the industry would like to put before you the technicalities 
,of the industry llnd how it would be possible to get lUore yarn. Just by adopt-
Jng a proposition like this more yarn will not be aVAilable. 

'l'he position is this. There are two !lets of mills. There are certain mills 
which are spinning aud weaving Inills and t.here are certain mills which are only 
.pinning mills. The Rtructure of the spinuing und weaving mills is such that 
machinery is installed in such a way that the spinning seetion just feeds the 
'Weaving section. At times there is no doubt some surplus and at times there 
.i" 81po some shortage. 

If you look at the production of yarn the cotton mills in India produced 
ahout 1,625 million pouno", out of which ihe hnndlooms are getting 470 million 
"Jloundt; If- you look at tbe Prewar figures as given in· the report of the Faet 
Finding Committee, you will find, that the prewar supply of the ~ 1 an mills 
to t,he handlooIl!s was about 300 million pounds. . Imports gave another 28 
million .pounds. Handspun yarn accounted for anl)tber 49 millions. Thus we 
'will Eec that the prewar supply of the mills toO the hm1dlooms was 800 million 
-pounr'll! and today we supply 470 million pounds. The industry has strived its 
best. the Textile Control Bonrd has strived its utmost to find ways and means 
to increase the prcductioll, so t.hat more yarn can be made available to the 
handloom. The mills today Fllpply 50 per cent. more yarn thaQ. they did be-
fore the war. Later on I will just suggest how we can ha,'e more yarn. . As 
I said, if the mills were aRked to give a fixed quota of 1/8 yam it would be too 
rigid and the result would be that some looms in the textile mills will have to 
be clnsed down. We know of our labour organisations. 'rhey are ~ alert, 
they Bl'e very up to date' with facts and figures and t.hey are very clear as to 
what }n.bour WMtS. If o ~ looms Rre closed, tbe position would be that the 
preparatory departments will also be closed; such depllrtments as dyeing, 
'bleaching and finishing to that extent will close. Thrre iR bound to be a heavy 
curtailment of employment and·' also there will be wlder-employment. We 
know whenever thel·e. is unemployment or under-employment in the past there 
have been great difficulties between the la~ r and the industry a.nd it was not 
easy to satisfy labour. The labour interests would certainly not like the labour 
... 'mployed to be reduced nor the wages to be reduced .• 

The' other po>!it.ioll would be thill, th:lt the textile industry is striving it. 
utmost to produce more eloth for the publ·ic. If the weaving section is clol!led 
to 1I certain elCt.ent, the position will he that We will have less cloth. We know 
that the handloom produces per pound of yarn ]ess yardage of cloth than what 
the mill produces. , 

The third position would be that the cost of prod'llction will go high. It is 
but natural that the costs of producUon are a.lways kept low. If production II 



RESOLUTION Te RELEASE OF YARN FOR BANDLOOMS ,313 

increased the cost is reduced and if it is decreased, ~~ll t e. r ~:go up. 'Tm. 
is the poaition tba.t we would be led into if we aTe rigId abou't this 1/8 quota.. 

AnQther ,pOint is t,ha.t 470 lU ll oll O~ .~e . . a~ t 28 or ~ .. pe1' ent~ 
and not 25 per cent., as my Honourable friend gge~ted. 1'he Textile Control 
Board has been alway!:! looking into the matter t() see how we can produce more 
yarn for the handloom industl'Y· ~ a e ·of t e ~nt of cloth ~e have been 
having only 18.4 y8t'd!\ 1>er head. My Honourable friend .~ .  nght says that 
we must have. more cloth. Everybody ant~ ~~t. e TextIle .Control Board 
has just, de'Vised the utility cloth soh&me which IS expected to gtve more ~
age of cloth. A sirnp:e resolution like this ·if passed and ,acted ,upon would '!i'-
turb the utility cloth soheme in a way that the whole. structure of produotion 
that has been ei\tablished would be afte<:ted. The mills hllve been ~ ed. o 
reduee their counts, to reduce the production of certain kind'S of ,cloth whieh 
consume mere yam and slowly and slowly it. is expected. t ~ the cloth f>UPH 
that is, so badly required by ·the people of this country WIll mcrease .. ~ . a~ 
to take into eonsideration all thtiBe ,faots before we oome to a coooluBJOD m this... 
manter. 
But, there are various other ways ~re  handlooms can get more yarn-

and that is what I am here to suggest.. ....... 
~. $I Z1a : d~ fb}"M: !.lay I ask. op.e'1 e t o~  . Can he tell ,me ,tb.e, 

numbar of ,sp4ining laotot e ~~t were C1b_nged into ~p 1I  and weavmg ~  
tor.i.esduring ·,the wa.r? " 

'llr. Vad1Ja.l ~ al:.. I do DOt think any spin.niDg mills were t ~ed ir.lto-
weu'Ving mills during ,the last ,three year.s, because the oontrQl bQavd has n.etl 
permitted any new looms during toe last threeYe9.rs: I do not know ,what 
hEI'Ppened pN!viouslybecaulle tpere was no control three years .back. 
The procJuction in the mills has gone dOWll during the last year to a certain 

extent, chiefly due to the coal ~rtag . The coal situation is so b&d that 
produotion in .80 DIllll>, en~re  went down and mills lo~  one after another, 
in one en t~ or the other .. ,'J1his go e ~ent has .buD$led the c0El:I position and 
coal productIOn. I aI rpr ~ed that dunllg war 1!ime, when coal IS the greatest 
necessity for ali inl,lustries, n l ~g W!1r industries how it is that the coal pro-
duction could not be increased and the right kind of ooe.l could not be giveD. 
I ~ll. just read from the Report of the Ra.tionulisation tlnd Standardisa,tion 
~ o~ ttee of the Jndustry's ~rn tt e of ~ ~ Textile ControLBoard, aiid 
show just bow one centre has suffered ftnd what is the position of cOll1 todRY: 
•. 'Shortage of coal haa been and is still a cOlllltant an.xiety and increallingly serioul 
stoppages are occurring. In 1945, up to date, the production of cloth in AhmedabadMiUa 
alene, Dot. to ~ 01 o~l1er . e~ e  hat ~e~ ad1/ersely a.flected to the e.xtent of 48 lJlillioD 
yarde, ~g to closure O ~llJ~ d~e to short B,upply of coal. 'The quantity of coal produced 
aDd ,debvered to eotton l~t  18 Simply shocklRjf. :OD the. a ~age 130 tollll of coal is IIOW 
requll'ed ,to do the work which 100 ,tone Qf ~ did.ln lJ~r al~. due ,'to '{ery .large pr.opor-
,'lOuof .to~  I l~te ~d otberDOIl..combuatlble m,atenals whIch are being Bupphed ,by 
colheries Uo~g lt  coftl today." .  , 

This ie,the position of ooal today. We 'know to our great regret that although 
~ d ins\Ulioient supply of coal, this Gov8rllment exportedooal, and the in-
dutltries suffered. I wOuJd not be rpr .~d to hea,r t ~ .coal is being-exported 
today-I do·not)know. But :ihe bunglmg In the coal position was due to various 
reasons. The e.otual production could have been increased if Government had 
tried ~ right :timetoget ,tberightatores for the uoal nd~ tr  and if Govern-
ent a~ not applied ~ e' ndo  :~: . methods for the cool industry. Alter 
all coo.llSnot ~l~ a.n lDdustry ,but. It 18 Rn RBBet, and there are varioua ,reasons 
why coal 'productlonW8Sl1ot suftiolent and was not up to the quality. UnleSs 
the coalsitulition improves it would be impossible :for the industry to increase .its 
production; the production will go down. No doubt, of late the coal situation 
has improved; but anll we nd' l~ . in one cer;rtrre' or ano1Iier llltill getting closed. 
~a~l  o ~rntnent ~' te be6n thinking of :haVlng, because Of .thia coal shortage. 
&h al~l e . e~l 'fue'l. ,.The. GOV9rnmeDt .. woUldbecl'eating. 0. loreign 
:veeted'iDtere!t,!f ott .fuel 'fa ~ g llnporlkld .and 11 ,bey do ~ ee ihatthe OQRI 
md-uatry gOel Up :ft!':ld producel! more coal. It is a serious matter that an~t el' 
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.. eated intel't'st is being created in the 10rm of oil fuel; and I am sure if the 
·tiovermnent would put its head into it, the coal production can and should be 
2ncreased. . . 

Very shortly we are going to have a Bill u'om my ·lionourable friend opposite 
for an eight-hour day. Everybody wouid agree that the hours o~ work should 
~e reduced; but ways and meSJlS will have ~o be 10uud out if the eight hours 
~ to help the ~le country; the production is bOUlld to go down if it comea to 

-eIght o~  but if the e~ position is cleared ~d some \)ther positions are 
. ~leared  It would· not be difficult. We know that during the war the textile 
'JD.dulltry has been working day and night, without any replacement of sltares. 
· ... lt O~t any replacement of machinery; and I ClIO teU you that the production 
~r pI ~le and per loom in the textaIe industry is going dowh. It is because of 
1nlght shifts aud more shifts that production has been increased. If the 
(Jovemment had ~r ed to get more spinning machinery during the war ·or even 
now, we can easIly increlUie our production for the hl\ndloom industry. n 
would be said that the spuming machinery is not available. I would not agree 
to t a~. 'rhe spinning machinery position is this: that Australia. and other 
countries who were not in the textile industry also could utabUah their textile 
industries; why could not the Indian Government get fOl· India. some textile 
-..chinery, so that the hand looms can be supplied with yam, without disturb-
.iDg .thE. economy of the mills as well as the economy of the country? The poai-
',.,ion ilS this: we are not arble to get textile machinery because, I feel, we are a 
-depenaeDt nation. If we were independent. as other countries are, we would 
--have certainly succeeded in getting some machinery and India would have beeD 
,in a much happier position regarding this industry. If We take the example of 
.Japan we .see that in the first world W8'l', it was a third rate power: but it be-
.camtl a .Dl'St ("ate power economically after the first world war Rnd thai was due 
;to ElXlJ&nsion of its nd tr ~  all round. Even during £liis war, so man1 coun. 
tries like Australia and Canada expanded their industries, while Ind'la. only 
could not expand its industries. It is impossible to get anything by begging. 
Dur Honourahle Planning Member on the other side, who is no more with us 
now, planned and planned and be failed; and it is rumoured t,hat, was the cause 
\Why 11£1 resigned: he said if he. could not do anything it waS.no use sticking on here. 
But the positioll of any dependent country wowd be the same, and whatever 
we plan, we are not going to succeed. We want capital goods for our indus-
tries: it is not going to be obtained if we Bre to live In tbis position as we are 
~~. . 

Then there is another side to the question. Suppose we get enough yarn 
or more yam for our handloom industry. What about the future? I would 
'W8'I'D er~ that'the future is going to be dark, ·especially for .e handloom in-
dustry if from now onwards proper pla.nniog is not done and proper safeguards 
are not created for the handloom industry. We remember the 1989 days, when 
thert' was very great depression; the text·ile industry was ~er ng and . the 
tlandloom industry was sut!ering more, and that is how the Fact Pmding Com-

. mittee came into existence. Those days are not far off from today. It is good 
-that the handloom industry gets 60 or 76 per cent. more priee than the textile 

. -mills: that is how it can grow; but whether that growth is going to be st.eady 
.or whether we are going to have a. decHne and we are again going to have the 
'IIame situation as we had -in 1939, we do not know. Today if we- desire that 
yarn is to be obtained from new ~p nn ng mills and by other methods, Govem-
"IDeut will have to consider as to how to safeguard and save the handlooms in· 
-dustry in the future. I would liere refer also to the handspinning and hand-
weavmg industry. This Government in IP42 burnt khAdi bhalldars and tried 
-to ruin the handspinning industry; but it could not. The hand'llpinning indus-
trv has been so well laid out· ana planned that even if one tries to r.uin it" it will 

~ cOme up again. When the situation of cloth was very serious last year, I tried 
my best to see whether anything could be done to get more yarn by th& method 
-ofhandFl-pinning. so that the hnTId,loOtmf· can a180 'fet more yam. I wrote to 
the textile Commissioner in the month of May last year: I saw him and discussed 
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with him: the talka were very sympathetic; he told me he had ~ tten to Ne.w 
Delhi and was awaiting replies, but the replies have not come tlll now. I will 
just read a few lines frow my letter: 

"As to the production of khaddar, I may Bay tbat t.here ia a body. known as the All 
India Spinners Aaaociation, which haa been looking r.fter the production of .~ add r. 
I am acquainted with ita constitution; I aillo k.now 1ta r.eaources.- .1 ~  alao familir.r ~t.  
the way in which the production of Khaddar by meanl of and p1nn ~ a~d band weavms 
it done throughout India. If this agency ia asked to co-operate a~ thy. time . of the. n~d 
of t ~ country I think there will be a good response. In o operatl~n. W1th thy a~ 1atloll 
anci with the inveatment of a fairly big lum, nearl;y half the defiCit In cloth can be met. 
Thia met.hod will Berve two very useful purposes, (1) to meet the .hortage o.f cloth. and 
(ii) to give additional employment to a very large number of poor persona. It. will ~ serye 
a vet)' UBeful purpose in future, h.ecaU8e if t.his method of employment takes root, 1t. will 
eolve many of the problemB of t ~ poor in the villages and many of the troubles even of 
Government will disappear. Khaddar of an types and for all practical purposes of peop16 
on be produced. The shortage of cloth ia felt acutely in near and distant villages. Thil 
acute distress will disappear very quickly through thiB means." -

To this there was no reSpODSe. Now, Sir, I tum ...... 
If.r. PreIlclelLt: How long ia the HonourBble Member likely to take? He hu 

very nearly reached his time limii. . 
Kr. Vadllal Lallubbai: I will take only five minutes more .. 
If ~ e ha.n.d1oom industry is to be protected, it will be for the Government 

to devise ways and means to get the yam at mill cost and to make arrangemente 
Lor selling the cloth on II cooperative basis. Government should do in this 
country what many other countries are doing. There is the question of cotton.. 
Government buys up cotton if t.\le price goes down. Government will have 
to make arrangements to see that the qualities of the cloth are standardised 
aud prices fixed· and the Government must be prepared to buy up that cloth 
and distribute the same. For the finishing of cloth and for the f4iting of cloth, 
various other arrangements will have to be done district wise. "Designing ex-
perts will a ~ to be kept and technicians will have to be obtained and if this 
is donf: systematically, I am sure that ~ e handloom industry will grow and if 
it is IJot done I feel that the hand 100m industry wijl go down. ' 

In conclusion I would just say 0. few words. Let me be explicit. We 
appreciate and sti.are the Honourable the Mover's anxiety to put the handloom 
industry on a permanently sound, basis. The rigid demand of one third yarn 
production is not, however, going to solve the problem of handloom industry to 
any lIppreciable extent. On thl' labour front i.t wUl greate serious labour unrest 
due to unempl(,yment and undel'-employment coupled wit·h reduction of wages. 
Cloth production will decline and ilie utility cloth scheme will be jeopardised. 
Prices will go high and the consumer will be the worst sufferer. The sovereign 
remE'dy is to- increase yam production in four· ways-No. I, to improve the coal 
situlltion; No.2, to give a strong impetus to hand spinning; No.8, to import 
.spinning ~a .1ler  and to increase ~ e spindlage; and No.4, to organise the 
halldloom industry on a co· operative basis with better technical assistance and 
expert training. Sir, let us not be led. away by competing philosophies and 
rival propaganda which has become t ~ fashion today which will do more harm 
than· good. If my honourable friend seriously and sincerely wants to safeguard 
the eternal interests of the handloom weavers, he will re on t t~r Iils proposal. 
-afresh. I would. therefore urge him to withdraw the Resotuilon which, in the 
present circumstances, is impossible to carry oilfl witliout doing harm to OUf 
textile jndustry lit large. 

Prof ••• G. au,a: I am glad that my honoUrable friend Mr. Lallubhai ba. 
put the case of the mill owners as reasonably as the representative of the mill 
-owners can possibly put it but at the same time his case is certainly that of tbe 
miD owners. He wants the spinning industry to be developed. If it is really 
-developed ·genuinely and n ~rel  and fully by thiB Government, then there will 
be not muc'h need for the spinning mill industry in. this country. He wants also 
khaddar to be developed and this Govemment has been in collusion with the 
mill owners il!l. ·order to see that the ad~ar industry in ~  country does not 
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develop· properly. If ,it has 'beendev:eloped properly then ,there will .not be scope -
for many of these weaving ~ ll  in India. In regard to :t eo~ er suggestions of 
his·I 'am in agreement with him. So long as you n,eed the spiIu,ling tQill industry 
you have got to take proper and adequate steps to see that they get coal fuel in 
'time'lmd also that they get the imports of spare machinery and the other ,macbi-
.nery tha.t they need. In these .directions Government has certaitlly failed in ita 
duty and it oughtio be censured but when we come to the question ,undtlr dis-
cussion 'that more yam shall be "placed at thtl disposal of the hand loom wea.vers 
I ~ot agree with the mill owners' plea. because I certainly feel that it must 
be pollsible.aQd i,tought to be possible for tqe spinning mUls ~  are n t o~
ing today to place more yam at the disposal.of the h.ndloOm weaven. Whet;her 
it is to be-one-third,or half the yam· that they produce is a maUer.of detail whioh 
has got to be looked into by experts and also by those who c;leal with this in the 
Textile Board' and other organisations. We know one thing. We have got one 
crore odd people who are' dependent for their 'livelihood upon the handloom 
tndustry. A8 againat that,;e have '6 lakhs odd, people inllhe textile mill 
industry, incl1lding spiuniug aud wea Villi!' (An Honou,abltJ ¥tJfnOsT:' 8 
lakhs".) 1 pea ~ e t tP ,cQrrection. That was ~o ,in pre-w'\r ,tin,lebut during 
war time.I am ~ te pt:el?ared to coricede the point that more people must have 
'been employed. '1 take 'It that'8lakhs of people are today employed. If you 
take ~e r le~nder t  also into consideration. it will go up to more than 25 18khs 
of people. whereas more 'than one croreof people are employed in ,the handloom 
~a n ' irl'ciustry and al'edependingfor ,their maintenance on ,that ~ tr . ,-It 
is clear that thil ristion bas ~otto a 'e more 'for the bandloomwea'9ing ·thaD :for 
the mill iridustry. 'That d<?8B not mean that the mill industry ihould be throWD 
under the scrap heap"beeau!,e the country has Illre~d  invested -in it mMe ·thaD 
20 crores' of l"upees in the States as well-as inBJ:itisb India. We do not want'to 
lose all·this' money. ',Then what is the solution? 

'Pandit JawaharlaJ'Nebru 'has already said ;that so far ,as the weaving mills 
are concemed. 88 they go out of aetion'they will not ,be renewed. No more new 
mills will be allowed to be established in this country. Then as for the existing 
mills. it -.rill be worked only 'in such a way that tbey wjll not be harmflll to the 

dl~ wea'vers. 80 far 8.S thespinnini mills are concerned, if my Honour-
able 'friends the mill owners say that wjth ille lowering of the hours of ,labour on 
thepf:'rt (If the ,L'abour '~part ent and the want of spare machinery. the pro-
dQctiop isboullCl to.go down and .is go~ 'do n ,and ~ e  do not think it 'posai,ble 
to -pro~ ~ more yam fmm the e:ristins· plan~. then the duty of ,the GovernD).ent 
is pene t~  lear~ They must take overall these spinning mills and work them 
themaelves .an.dsee' 'If t~~  _ ~nJlot produce more than what is being produced in 
the eJQ,sting p nll~ miPs. -It is t~e that durin,g war' time they.were W'orJring, 
at ~' J re Ure for,.24 ,hours ... If the h9Urs of labour are reduced. It only e~n  
t ~ more a t~ ~r ~t :~J 1tlll be em,ployoo. It does not'mean that,the m,Us 
a~e 8Qt,towpr) .~aJler nUJnber of J p~ at at!. . It Jleed, ~ot mesJ;l that the 
production 'will.go dpwn. Therefore. If ,the mdl mduatry IS not prepared to 

produce 'Q.y o~ yarp ~ t  ~e pl~t  they ha,ve at theIr disposaf. it 
I P... isfortbe Goyemtnen,tto ~e :whether they cannot get, more yam 
produced :ttitb,er t t ~ ~J re~t t an~e l~Jl.or with their own Jllan..gemflnt. 
The a~lep ent ott e~pl~nlng.tpnt  \8 ~te an eternal factor. The personpel 
of it can be changed and ought to be changed. ' As Ma ~ a GandhJ ~  p~t it. 
these mills and various other industrial concerns have to be allowed to be run 
on t~t.ee p 'principle ' 1~ e :t to 'the .eontrol pfthe sOCJi;ety r8Qd tlJe ,&;ate. If 
~ e e rilill;.ownet'fl-an'dthetr friendsBre n~t ,prltpand to RIve us;good ~o_ of 
their own· trnsteeflhit>. -then they have gQt' to ,be :rep_db:v ',-.noflber ,,"t of 
maoage'l'Dent. ~  it ill oo operat e ~eat or d re t tat  ~~~nt 
, Iss-matter to:be <I.aided, ~r cnby thi' o' e1'JUll~Jlt or .11., p eJ' l en~ to 
'eonie •. the ~at l~. ent. 

Then, 'wbJ • ft. ,Sir, tbatthiB' ~ en  .. ~ntr~ 11  ' ~lI e n 8QPJlorting the 
lnMle fill now? Why il fib.t we are obliged to come to this Govemmene and to 
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this House in order to ask the sanction of t ~ House and to press upon ~ Gov-
J'~e t  the advisability of placing sonle more y,arn at the disposal of the hand-
loom weawerB'? It is because the Government had, been flattering these milia. 
If it had not been for the m!,l.l industry, they would not have ~ .a ~ to collect 
tQe1l' tlxceBB profits tax, super-tax ana lDcome-wx 80 far. as lo~  proc4lction and 
spinning is oonoerned in thIs country. bUppoSlDg. the country had g~ne .the way 
of M8ibatma Gandhi and the production 01 cloth.had been deceQ,tr8li8ed, 8S my 
Ilonourable friend is anxious to do, then where would have been tb.e bis mer-
chants and the big industrialists on whom they can lay their hands and take ou.. 
aU these' exce8S profits from their pockets? Also, there is the queation of prioe .. 
They did not control the price of even mill pJOduction for a 1098· time for the 
simple reason that if the prices went down, these merchants would have been 
deprived of· their huge profits which they were getting b'om them. Aftel'W6i'ds, 
they came to the question of price control of cloth. We are SU1'e that this Gov-
elIDment i. able to' take control of all the yam that is being produced by t ~ 
mills'. Only tliis morning ·one e~er eo. ed mill-owner, who was aleo interested 
in thebimdloom· weavers, was telling quite confidentially that it· is still poaaible. 
for· the mills to have some yarn at their disposal without being, O~d fOf 
aooording1' to the prea8:nt; machinc;ry of the aciwinistl'ation ot tbe Govem.ment. 
And, this, yam is, beiDg' ,laced in the black, market and it is being diatributed aU 
at'8JI India! And why is it that these people are keeping their eyes closed? For 
".ery good reason, . because their pookets are being filled. That is where tbe 
Goftl'Dlllen'. lMiminiat .... tion o e n~ 

Sit, iii' adaltithl to thi, .. there at'e these IfiiddlelileI1 whb are l5'upplying. the yam 
ft\ml mill'" to :t:he· wea:.vm's aD'd" alab selli.t1g'i\ to thb ultimafle' COilsuDlers. Both 
diMe'.* gU6wed'to absm-b aa much· ail' 8() per et t~ of the t.l>tAl ~. Of aloth, 
l( ~t ~~'. is ati' all a'. legitimate .011e' 1inCl' is: a' oonttt>lled' 011"; lb' ~t  ~ 
Iha'tketlllig Iil cloth 18 an kll-Indla p!6bleIil today. Ibdeedt blaeke 
IliIft'1ietlhg' ih, yani' is.' lib: ll~Ind ~' r~ le ' tblday. I sugsresttbat OcJvel'llJrierit 
Iftuet, :!tilt· of ~11  tab C()iltrol of a1 *& ~rt t at is being pl'C!duced. fh>m th .. 
1t1'~lI  attd giw only that' niu<lh of y&'l'D that. they can possibly pa~ Idtel' halVinl 
given sulftdient yarn flo the weavers. I know that the predeoeslOl' of the ~t 
Member lot' this Depal'tment once said: You cannot p098ibly ask a spinnm& 
at1d ·\\teaving mill manager to hand over ~ you all the yarn that be is producing 
without·, first of all, keeping all the yam that he wants for his ,own weaving sec-
~on. My answer to him then was and today is the same. Yes, certainly 1 
demand' that. He has no right whatsoever to keep for himself the yam he wanta 
for hi. we8'fing mill ~n I have got aU flhese weavers without employment. 
'fhel. I oome to the other point. I sympathise with my friend tha.t there 

1Vill. be -labour unresfl in case you take away all this yarn from these spinning 
mins' and allow their men to remain unemployed. Out what will be the total 
number of this labour? It may be one lakh or a.t the most 5 lakhs who may 
be atlected by this pBl'ticu1Br source of employment. But there are so many 
other sources of employment which are yielding higher wages. There is 'plenty 
of ~ plo ent in towns, much more than there is in the villages. Therefore, 
it is the duty of t ~ Government to provfde employment for these unemployed 
textile workers.. On the other hand, if YOll are so anxious to please tlie urban 
proletariat, then you should see what it'! happaning in the countryside. More 
than one crore of people are going without proper nourish-
. ment, without proper wages and without employment. The Ronour-
gbll:l Member hat! himself admitted that he is aware of the fact that many 
ea e~ are under-employed. . Is it seriously conteDlJed by the Government 
thnt they are more afraid and that it is their duty to think more of the industrial 
ptoJet-atiat than of the o al~ed rural proletariat? If it is their duty to look 
rl~el' the industrial proletariat only, then I can tell them that they have 
l!lllltaken their duty. . 
Then, you have to take 8 number of constructive steps in order to provide 

ettlplo ~nt to our handloom weaverR. One PBrtii(ll1lRf problem of the weaven 
hRS ~d  been mentioned ~  1ny honourable friend from Bengal, who baa 
alade weh a brilliant eontribution f.o this subject. And that is the proper di .. 
tribution of yarn among the wea.vers. I wish to make one. o~ rete U~~ t o . 
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We have already put it into practice in Southern India. Our -Handloom 
Weavers Association· has made a suggestion ~ .the Government and which 
balS been accepted by them for the distribution of ration cards. ~  have 
suggested that, first of all, there should be a census of 100$ in various familiel 
of the handloom weavers and ~e distribution of the ration cards shall be done 
through the weavers' own Association. Once we got this concession from the 
Government, all our wea.vers came to be organised because there was this 
iuducement from district right down to the village. In every village we were 
able to take the .census of the weavers and in that way we have prevented &D)' 
DIal-administration or undue interference by the Government. 

Then, there is the _development of co·opera.tive production. If Govern-
ment has to maintain and it haa maintained in the past tha£ it will not be 
possible for it to keep abreast of yarn once it gets into the hands of the and~ 
loom weavers and therefore it may not bave any control ~ er it, then I wish 
to nlake one or two concrete suggestions. Let them take up this handloom 
cloth production themselves. Lev them give out this yarn to their own Asaocia-
tiona 88 well as their Co-operative Societies that are being formed in various 
provinces, particularly in Madras and Bengal. - Once they give up this yarn, 
let them after a minimum wage to the weavers, time wage as well as piece 
wage and expect the weavers to return the cloth in return for the wages. 'fhe 
cloth will be there iIi the hands of the Government. It is for the Government 
at this stage to fix any price they like for the cloth produced. by the handloom 
weavers. Of course, these prices have ·got to. be a little higher than the 
prices at which the mill n~ tr  can be expected to sell. But thai! does noi 
mattt'r. The Government will have Q.ontrol over them. Let them take cbarge of 
all this cloth. Let them, then, take up the responsibility of marketing this cloth 
at their own risk and then let them distribute it. There is no risk whateo-
e'\"er in this. There is cloth shortage and the people are prepared to purchase 
it at any price from your hands. Therefore, there will be no difiiculty. Leti 
them take the actual distribution of the cloth from the hand .. of the weavers to 
actual consumers. If. they do that, it will be possible for them to serve all the 
thrpo parties conQerned, that is, the spinning mills. the weavers a8 well as the 
ultimate consumers. People may say that this administration is going to cost! 
you such a lot. But you have already got a voluntary or u.nofficial administra-
tion of this cloth production and distribution that is provided by the mills 
anti these middle men are charging more than the price fixed. In fact the 
black market price is often twice and sometimes thrice as much as the con-
trolled price at which cloth is supposed to be sold. Therefore, it wiD be an 
economic proposition for the Government to take up work in these directioDs. 
Perhaps the Government might say in regard to this rationed distribution of 
,arn among weavers that there is no weavers organisation. I have already 
soid that it can be brought into existence without any difficulty. It is the 
duty of the Government to organise and help the handloom weavers. They 
will begin to organise themselves once you distribute the yam on ration cards 
on a co·operative system. All these things follow from one fundamental thing 
-the acceptance by Government of full responsibility to provide full employ-
!Dent to labour. whether it is industrial labour or agricultural labour or cottage 
industrial labour. Till now the Government have not accepted responsibility. 
Only now the idea is being mooted in official circles. buti that exists only so 
far as industrial labour is concerned. I want the Government to accept res-
ponsibility in regard to much ~ger sections of other proletariats, agrarian 88 
well as artjsan proletariats. If they accept this responsibility. then naturally 
it. will not be impossible for them to take action along the lines that I have 80 
far 8UIl'fested. There is one very useful- suggestion made by my Honourable 
friend Nawab Siddique Ali Khan. That is that o ern en~ should themselves 
Bet UTI spinning mills in order to be able to eontrol the a~r e  of other mills. 
l".iEl shmiflcance of this lies in this. ThE' mills are todav chargiIlg much higher 
pnces to the handloom wea.vera· For example they shift yam to their own 
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wening sections at much lower prices, or they lend yarnt(o. other millownen 
who are interested only in weaving mills a1; cheaper price. This. can be checked 
if GO'\lernment were to have their own spinning mills. There IS prece.dent for 
.this !.LIsa. The railways have already come to own a number of 'Coal.mmes and 
they do it in order to prevent other coaJ mine owners from charglng famine 
prices for the coal that the railways need today. 

Then, Sir, I ask, is the Government going to ta~e up seriousl! khaddar 
prod ~ on in the country? ~t will be a sort of savmg grace for Itself or a 
silver lining for the otherwise blackest record that ~ e o e~ent has ~ot 110-
its credit today. I submit the Governmen1; should take up .thll matter senouall 
at least now before they quit India giving place for· their betters on the-
Treasury Benches. 

Then, Sir, I wish to sound a note of warning. The suggesf!ion has e~ 
mooted in official circles that handloom cloth price also should be controlled.. .. 
I am very much opposed to it . 

.AD. BOIlouable .ember: Why? 
Plot ••• Q. Baqa: I will tell you why l am opposed to it. For the simple-

reason that the handloom weavers ve so poor, so ignorant so helpless"and 10 
UDorganised that they cannot get out of the· clutches. of your policemen aD4 
\"arious other Government officials who will be able to exploit them and who 
will be able to enslave them if only you were to impose this sort of control. 
The better thing will be for yourselves to take charge, as I have already BUg., 
gested, of yarn production and yarn distribution among weaves and then cloth 
produ.tion with the eo-operation of weavers and afterwards sell· ~e same. 
May I ask, is it going to be such a serioUI!I matter that the Government will noj 
be able to take it up? Can it be much more serious or much more difficult than 
rationing and distribution of foodstuffs that you are now doing in regard to 54 
millions of people in all the urball'-6reas? It certainly is Dot going to be a more 
serious matter. If on that front you have taken courage in both hands, aDd 
undertaken responsibility, I expect the Government, it is natural for me ~ 
expect the Government to take up this 'responsibility also. I caD assure them 
of the wholehearted co-operation from the side of hand loom weavers. The 
handloom weavers today are not what they used to be at one time. Thev are 
coming to be organised, they are coming to be n little la ~ on o  they a1'8 
comil'g tc realise. their own interest and therefore I expect the Government • 
take the handloom weavers into their confidence which they have not done I') 

~ ~ 

1Ir. Prelldent: The House will now adjourn for Lunch. 
, I~I 

Prof ••• Q. Ranga: I shall finish in a minute, Sir. 
1Ir. ~elld~t: The Honourable ;Member need not necessarily finish. I(e 

may continue hIS speech after ~ n . Let the House now adjourn. 
Sir l[uhQlJDad Yamin Khan (Agra Division: Muhammadan Rural): :ge 

is nearly completing his time limit of 15 minutes, Sir . 
. 1Ir. President: It is not ~ a rigid rule ~  in the case of speeches on 

adJournment motIons. The ChaIr may allow members more time in facti 
speakers have taken more time in some cases and they have been 'alJowed to 
do so by the Chair. . 

The House wilJ now adjourn for Lunch. 
The Assembly then adjourned for Lunch till Half Past Two of t ~ Clook. 

The Assembly re-assembled after Lunch at Half Past Two of the Clock 
Mr. President (The Honourable Mr. G. V. Mavalankar) in the Chair. • 

Prof ••. Q. B&Dg&: Sir, just before the House rose for Lunch I wall- talking 
a o ~ the general aspects of the handloom ,weavers' needs. I wish to take .. 
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few miautelJ now and take the House illto some of the important questiODl con-
cerning the pre.enl machiIiery of distribution of yarn as between diBerent Pl?'" 
"inces and districts in the country. I wish to say that thanks to the Alt-;I.nd1a 
'rutile Control Board or some such organisation ~ ~ office in Bombay 110 

Jot ot. oonfusion has come :to be introduced into the distribution of yam as be· 
ilween different provinces. Beoause during l8it ~ar Bengal was going thrOugb 
8 b"d tUne in regard to the cloth ~t on' my honourable friend Sir Amizul Huque 
liacr to take some expeditious steps in order to relieve tba. tro ~e. So ~e 
BOw had decided' to take away a' very large portJion of the yarn produetioB of 
jie Madras Presidency in order to rel e ~ tM needs of Bengal. I do not wish 
to bring in this very ticklish pro ~e  of competition for yarn as between· diffe· 
ienb pro.inbef, but I wish to malre a ooncrete suggeation, and that is this. 
Make BoDle IIOrt of aD estimate of the total amount of oloth tltat you oaa make 
available over the whole of India from the mills 88 well al the handlooms, then 
distribute it over the total population that you 'have in thie <,Ounjr'y-P'T 'c"pit" 
quotia-and then with that ,you will come to yout'1igOie of ~e: t6tal d1bth Deeds 
of differetit provinces. Onoe')'oureach tbat1igure it will not," diBicult-P'10U 
to- know hal!' much of, oloijs m t~ eb&pe of ,!10m to start With or in the shape 
Of cloith ite8lf ill. to be ID8de lWailat)!e to eaoh o~ of the provinces. 

III. ~ : Tb\l li9nourahI8 Member will bear in mind that he was 
,oing to 1iQish. m,a uUnUte'8, tiJIle. , 

, JIJOI ........... -: l thoughf I would have a' little more time over ;OlD. 
~'l cOii\d ~ oo.e". . " 

1Ir ....... : He ma, have five minu* ... tlse. IaOst. 
W j. ct. ~ ~. wiU be J»9Sflolefot' t'liem then to make Iivailab'U'.ttl# 

.~ ~I r  ~ ~1 t . (~~ ~1  oi, ~~  r e~at . ~~tl ot a~. for e'~  ,or. there 
~ere~l proVlnceS ,lD Itidia., If the1" ~o 1_. I am sure there w.ill be tieiter J:ostioe 
~one  as t)etiween ~ 1Iet'ent p.-ovlDces tlian 18 the case at present. For iJi8tmce, 
tile Mad'rUJ'reliiQency ilJ ~pen ant  for it. clOth supply to the extent of 75 pet 
e6ht. UPOD hapd!Oo.m atope. ~ now that such a lar~e quant:ty of yarn is 
being exporlelt from toe Madras Presidency the andloo~ w'e&;vers themselves 
ate' going Without adequate employment and consequently without adequate re~ 
riiuneration an!i al150 the public sie fqrce:l to pay famine prices for the cloth 
lfiat they need. On t'he other hand Bengal aM' Assam are getting more and 
more yam and cloth also and we do not know what they are doing with this 
cloth and yam. There is It rumour that a gOod portion of it iii being smuggled 
away into China and BurDl1l. How far Government have perfected' their machi. 
nery in order to p~e ent this'smuggling WE' do not know. But we wou'd like 
to be satisfied with a definite 888urance from Govemment that they will hurry 
yp with their steps to prevent this smugj;!'ling arid place at the disposal of Bengal 
and Alllam only such quantities of cloth and yarn as are absolutely necessary 
for them as per their total pop ~a.t on. If that is done I think some justice will 
come to be done to the Madras Presidency and other provinces also. A:rtd as 
for the distribution of yarn 8S between different districts I find very queer things 
happening in the MAd1'Q8 Pre.idenay. Yam that is not needed in a paJ"ticulal' 
district is being sent there. For instance. Madura does not want hundreds and 
yet it is heing sent there whereas yam that is nee~ed by other districte is not 
sent to thE'm. Therefore they are oblilZed to sell their unwante 1 yarn to other 
districts where it is needed hut in their htRck markets and obtain vam which 

, is needed by tliem from' other district8 which do not wllnt it Rn<l which t e ~ 
people have to purchase at black market rates. These absurdities will have to 
be eliminated. 

Then yam is also needed for. dyeinl[. Yarn is. sen£ for beinj;!' dyed in their 
respective districts but the,se districts are not allowed' to send t~ r. yam to 
ot ~r places '!Vhere they can profitably, be dyed, with the resul£ thai here again 
.ny amount of diss&;Usfactioil is being creaied. . 
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There is the question of prices. So many people are o~pla n ng  spec;aUy 

in tOwns, t a~ the prices of handioom Cloth are ~~r  mucl} higher. than those ot 
mill-made cloth. It is but naturlll that these pnces should be higher not only 
because handloom cloth lasts longer but also because handloom weavers: have 
~ot' to live and they get work only for seven days or at the most; ten days m the 
month. For the other twenty days for no fault of their own they .~e forced to 
be unemployed. They must necessarily try to draw from out of ~ l  c!oth pro-
dUction at least starvation wages for the whole of the o~t ' With the result 
~ t into the price of every yard of cloth the wages for weaVlng n~ e ar l  have 
to go at a higher level. The prices of hBlldloom cloth neot ~anl~ are hig-her, 
but if these prices alone are jVhat the consumers have to pay It Will ~ot .create 
so much of disoontent. Unfortunately the black marketeer C01lle8 In In co-
operatioll with the department and ita agents and the consumer llecessarily 
anffere and he raises a hue alid o'ry against the poor handloom weaver who h ... 
nothing to do with this. There are 10 many complaints. 1 will rea.d: only the 
8ubstanoe' of one tell!!gram, as a mere sample: 

"lncreaeing yarn IICIU'city only OM week'. lupply per month. T8J:tile OfIicer autocratic 
and incol!lpetent and. be i.· not cOD8ulting weaver. BllOciatioD8. It iI leading to anarchy 
and black, marlteting",' I' 
8'8<1' so on. 

This it happening' atl over;; tlil:! cbunti,', and' Jreiefore iOnie tpeofiQ &tepa) 
have fu be taken. What are tlle,? this Gbvernment has got to develop'sbme 
m'&eh:nery by which flleyearl ~t' intfo fb:timate . consu1tat,ion ~ the handloom 
weavers. In the South We liave made aoDie progresS' but; lis' I have already 
md', through our own. vc;lunlla'rY rationing arid distribut'ibn. But Government 
bas not yet made up ita mind whether or nOl to recogniae our handloom weavel'lr' 
8ssooia tions . and to take them in to theW oobiiultiation. with.· ratult that the 
All-India Handloom BolII'd, as- has, been admitted' by OBe of its memb6ftJ Nwwab 
SlddiqUe kIt .~n:  ha .. ·JtOt beea ati'le tit) do any' good, at Ml to the handjoom 
'fieavel's. MY' Ht>noursble-. Mend Sit ~ar Hyaart· is there; ~ hall been oile 
of itll fathers but I. cannot' congriitiilatl;l him on his ott"spnng' because he hal 
&tought iti t1ie . r ~' in iatHeJ;' Btrbng' riti'mbers;, arid' on tlle top' of it he 
lial( pllfi iii' there III. One of the conditions for its own functioning that every pro-
posal thl}t comes up before it for any sort of distribution of market between qand· 
loom ~ea ere and millowners and also concerning prices' of mill ~ot  alid hand-
loottJ. cloth should firSt of all be referred to the Textile Board, on wh'ch the 
nrlllownerri have the biggest say, . betore they can possibly consider it. They 
have tied the trad~ hand and foot lind ·afterWards asked them to sWim in this 
hot pool of water. NecessarQy it is not able to do anything at an. It is very 
eBly for my p.onouralbe friend there because he is jutn.ping from: one depart~nt 
f.o another like a peacock. This Board has not been aOle to do any work. WhO 
are the representatives on behalf of handloom weavers on this? He off,ered a 
membership to me. I was personally inclined to feel a little bit Battered be-
cause he said that in recognition of my long years of servioe to this industry 
he wanted me to be on that Board. But I insisted that I should be taken in, if 
at all, on behalf of the bnniHoom weavers' Association, but my honourable 
friend declined to do so. So it comes to t.his t.hat Government are prepared 
to flatter a number of people and take them in and keep them at their mercy 
nud at their pleasure, but are not prepared to jlive recol'l'nition to these various 
ea ~r ' associations and give them the rij;tht to select their own representa-

tiveA to be on it so that they can speak definitely and entirely for ~e weavers 
and without anv fear or favour from Government and its incumbents from 
time to time .. 'Therefore unfortunately for the weavers and unluckily for my 
honourable friena I had to decline his invitation. If this Board is really to 

. effect any sort of good at all for the handloom weavers those who are supposed 
fu be sitting on it on behalf of the h&ndloom weavers must be . elected re-
presentatives of the handloom weavers' associations wherever they are. In 
provinoes where they have not come inlio ex:stence it is the business of my 
honourable friend for the department concerned fo eneO 1r~ge the baDdloom 
'\Veavel'S 10 send their repre en~t e . In that way alone they can help the 
bandloom weavers. 
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In conclusion, I wish to say that it is the duty of the Government. of India 

to do all that lies in their power to help the handloom weavers and to give 
their first priority to the suppl)' of yarn to the weavers rather -than to big well-
organised gentlemen- of tho:! mills industry. 1 wish to assure him that although 

. we may haVE! in our own midst some ot our ~ pe ted colleagues coming from 
the mill industry, the Indian National Congress anyhow, and as I find the 
Muslim League also, are behind the andloo~ weavers and they wffi be able 
to give their- moral support to the Government in every way possible in ihe 
interest of the handloom weavers, even if it is necessary for them to control \be 
interests of the millowners. , 

SJr '1". V. SataIropacb.arl (Tanjore ttl'" Trichinopoly: Non-Muhammadan 
Rural): I beg to move the amendment which stands in the name of Ial'y 
Honourable friends Meurs. Ananthasayanam Ayyangar, Venka.subba Reddiar. 
and myself: 

"(i) That for the word. 'Pall -emergency ordiD&nce' the follo...m, _ IU I~_tad: 
'take immediate at.ep. by legialation or otherwi8e for' ... 
I need not take much time of the House in regard to tIPs particular substi-

tu'tion. We have had enough of . ordinances and the country haa had enough _ 
of rule by ordinances. The very mentiop. of the word "Ordinance" has become 
an anathema to us. We wish an ordinance were palled that the Englishmen .. 

. should quit this country leaving their baggage here, and they should take only 
the ordinance with them. Therefore, I suggest that the words 'pals emergency 
ordinance' be substituted by 'take immediate steps by legislation or otherwile 

. for'. 
e e o~d portion of my amendment is: 

"(2) tha't. at. tbe end of the rNOlation the following be added: . 
'and t~ a view to facilitate the ome, prohibit all ezport. of yarn and cloth for tad. 

purpoeel to count.riel outaide India .for a period of one year or IIDtil 811Ch time u it t.aba 
for tbia coun't.ry to become self-Iddent, whichever ia earlier'... • 

-The main Resolution is a request that cotton textile mills should relerve 
one-third of the yams manufactured by them for the use of handlooms; this it 
a very modest request. In fact I find from statistici that even now they are 
supplying nearly one-third. -

Sir, I come from a place where there are many weavers. In fact a· portion. 
of my city subsists on wages earned by working the handlooms. l know "ery 
well what is their plight. They have not got sufficient yam for weaving iu hand-
looms; most of the people have been thrown out of work and they are on the 
verge of starvation. Many of them are begging from door to door. So there 
is a large population without work because yarn is not given to them. Tn .)rder 
to make more yam available to these people, I think it is essential that the 
yam produced by the textile mills should be conserved for USe in this country 
and it should not be exported. It should neither be exported al yam nor as 
cloth. I include cloth also. It is notorious that the cloth position in thia 
country is very grave. We have been reading reportsAin the press- that women' 
have been forced to commit suicide in our country because of want of clotb. 
As Honourable Members know this was a country which at one time supplied 
cloth, fine cloth, to other countries, and which had all the means of drawiug 
out yarn from cotton long before any other country in the world. We have been 
supplying cJoth before the Christian Era ~ the Roman Empire which was the 
envy of all other nations; \\'e used to manufacture such fine fabrici which no 
other country could produce. Such a country has been reduced to this hopeless 
condition that its sons nnd daugbters have to commit suicide because they :lBV9-
not enough cloth to cover their bodies. 

Exactly as in the case of food, I find that Government says that the produc-
tion is much more than before; the mills are producing ever more and more 
yam. Just as they put forward statistics in the matter of food to prove .heir 
assertions, so are they doing in. the case of cloth. But then why is it that wet 
are suffering, and why is it that we have been reduced to this state of /lfrairs? 
I think it is another example of how the foreignera have milmanaged thinK,s m 
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this country. Two centuries of British rule ha.s brought us to this hopelea. 
position. If food is important for the vitality of the people, jf food is neceBBal'1 
for maintaining stamina of the people, cloth is the index of prosperity and' 
civilization of the people. And in that respect, we, who were holding the. 
gmund, have been reduced to the lowest level. I will illustrate my point by-
giving you certain figures. In 1929 the pIT oapita consumption of some of the-
selected countries was as follows: 

U. S. A. 
U.K. 
Sweden 
DeJUDark 
.Japan 
India . 

84 .q. 1ard1 per head. 
15 Do. 
18 Do. 
10 

• !1', 
18'1 

Do. 
Do. 
Do: 

I have selected these countri'es at random, and I find that India rankA lowest 
with its peT oapita consumption of 16·1 sq. yards. I may inform you, Sir, that 
the Nati!lnal Planning Committee estimated that peT oapita requirement of the-
citizens of this country should be at least 80 yards; this is absolutely neceasary. 
Now, according to the statistics given by Goveriunent it is 18·4 yards which ii" 
being rationed out, and r suspect that this 18·4 yards is the re~ lt of arithme-· 
tical calculations based upon the census figures of 1981, because I find that the 
quota of cloth given in my place-Taniore-was based upon the populatioDr 
figures of 1981. Then if the average that is required for an Indian is 80 yards, 
we are not· even getting 18·4 yards. For securing these yards, what is the-
position? Our children and men and· boys and women have to go and stand iD-
queues before shops. I know what it is. You go and stand there endlessly 
and after Ii hours the shopowner puts up its shutters and says there is no more 
cloth today and people return saddened and without cloth. This is happenin8' 

. every day. This is happening not only with ordinary people but to better placed' 
people. The· people in the standing queues suffer willingly and patiently. We--
have had queues for foodstuffs, we have had queues for kerosene. queues for: 
fuel, ql!eues for railway tickets and for everything in life, and if this regime-
continues people will be marching in queues towards hunger and poverty. 

Ill. Prelldent: Order, order. I do not wish to interrupt the line of argumen .. 
of the Honourable Member (Will he resume his seat?). What he is speaking 
about is a much larger proposition; whereas, the matter before the House is s· 
simple one. Will he limit his remarks to the issue before the House, namely, 
the supply of yam to the handloom weavers. . All the other things are too well, 
known. He has his time limit lind he must apply himself to the proposition-
before the House with the time limit. 

Sri T. V. Satakopachari: In my amendment is also included the word' 
"cloth". To justify t a~ I had to take the House into these .details, which are-
not really irrelevant. • 

. 111'. Prea1dent: I am not ruling them out on the ground of irrelevancy-
because the vista of relevancy is so large that it is difficult to say what i ... 
strictly relevant and what is not. All that I want the Honourable Member 0, 
do is to pointedly fix his attention to the issue before the House and not to go. 
into things whicrh are not actually irrelevant but very remotely relevant. 

Sri T. V. Bat&kopaCharl: I have said so because I hRTe mentioned ahou," 
"cloth for trade purposes". My point is that cloth is so very necessary tha. 
it ought not to be exported out. of the country and I wanted to advance argu-
ments in that respect. Why has such a· situation Rrisen? Why is there a cloth. 
famine and a ·food famine? You will say that due to the war there were no. 
imports. I can understand that; for, due to the war imports have de rea ed~. 
almost to nil. We shall take that the imports are nil. But you say that I'ro·· 
duction has increased. 

There can be only three sources of supply'. They are indigenous mills that: 
are producing cloth, handlQQm weavers, and net imports. By the last I me81l1 
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~r  T. V. Satakopaeb.!Ui.] : 
.cessof imports over expbI'ts. ExpOrts there Jillve been. Th$t· ia ~e point 1 
"anted ~ iitress.. DuriIlg' the last' ten' .y8aWI . the pl'bduotion of yarn by' mitis 
has increased. I am taking. the statistics for 1'0 yea1'8, from 1980-40. The 
~ prodt ~ on has inCfreased fioJXi 861 million pounds to 1~' million pounds. 
I suppose I am right in saying that iti has iIicretlsed by 367 million pounds or 
by 150 per cent. During the seven years 1981·44 the prOduotion of mill cloth 
mcreased from 4084.8 million yards to 4870·6 million yards. The handloom 
industry has increased' according to ~t t o  from 1,200 million yards to 1,600 
million yards. When we have all thili cloth why should there be a famine? 

I shall take it that by imports we have lost 590. million yards. Yet the 
~nd geno  produotion should more than replaoe the defioit but from 16 :vards 
peT capita we have COIJUI to 13·4. There ·are two reasons for this. One is t~ t 
the country has been e·xportmg cloth. That is what I condemn in the strongest 
possible terms. Wh3. h811 tbis o n~. be.en penn t~ 1  tQ e90,", .cloth? The 
o~ ia of courie t a~ ~o ern~~~~ ed lOp. t~ lW.e :roo ll~  yam 
lor I~  own. p~ e . and 750.lI!ilUon·.yards for ~tar:r p~ e . . Dunng these 
-seven ,ears the e p' r~' o~ clotbhaye, not only ~I  there, but they have risen 
and they ~ e ~~ SfOW.ing more ~a ~ore' . o~ n~t~~  from ~l  million 
~arda in 1'981.88-it bas rileD to.(61·9·uuUion yarde: in 1~ . 

It.· a d1~  foNiIn ibIfl'WIF had.:.to be'.captut'ech I flad; Sir,tMfli far. 
_1'1116 .. lIN dt eo~~1I  ·neoeiSuy·.-We ha"'¥& sot:,a vm"y,big-,eountry and"a veq 
'bit-...... IIi: fact/I o~er: eoU~t. e.  obme .. ~ fOil ~ We ·shaU hm 
~t  be8inniag. IrA heme.. ~ is· said· that -the. cloth. incitiet.ies. needadthil' sort 
.... go. }. deny it. Ii find· *hati the ¥ • .,., of. em. ... eaqioI8d byM!'". e~ 

__ t ~ ·Ias.aeimdn-of. tt.e. Allembly ReD he-asked· the: ao M~ 8ii' kcisul 
lluque-questiDJis in nglarc1 tiD tJiisi and: Govemmen. had to ~ ~t tIl l' eS1lOrW 
'1Ni'& infleDded td'meS!cmlea; 6tma a ~ Gowm.umtiBit.,iD9to....e l ( ~ 
-60d. and-Kemm.oo. ~ of' rice: born: Baapl tlO t n e~ wbile the... we", 
ettIculfl oiPGumstsnceli. then, We: weN f!Dld' th8l'f' wall' a'· net· expod' balance'. 
-J. a' l'MUlt of it· we' had ~ a famine. Y-et; npoI'f8. of· olotb go' on memly land 
0Ul' sisten' aDd daughters have-fie commit luicidB. Out' raw cotton i. being 
·exported. ArtangElDlenti are being made to ~ froIIl India 6,000 bales of 
l'~  oot~n~ Last ~r in the month of May. ~ was aIUJounoed by tile United 
States War Pl'Oduetion Board that imports of raw cotton from India would 
-eont·inue, and thie in spite of th",sfte,te existiIl8 in the country. . 

There are two way. of improving mill production. ODe i. by rationalization 
,and the other is by giVing. 10D8t'r working hours. Rationalisation is impoBsible' 
_aule the pOwer behind' prtxluotian is not there and machinery is not there. 
Heavy maohinery and the labour situation being what it is, I do not think it 
'will be possible. Thus, imports have fallen, exports hMe risen, and are going 
-on merrily; there is ooal and laQour shortage, tl7ansport is faulty, and o e ~' 

ment needs take -priority, and what is left for oivil requirements is not much to 
go round .. Handloom weavers are prepared to give us the cloth. ~. there il 
*> hope for maohinery. In _ reviewing the position 01 handloom weaverS, the 
·Textile Commissioner Mr. Dharma Vira who presided in the All India Hand· 
'100m Board said on the 22nd November'last that ~ o g  "ordinarily the present 
marketable surplus of yarn should have suffioient to meet the reasonable require. 
ments of handloom, yet in view of the fact that a good portio!l of the 28 per 
'eent. of the tot lloo~ ' which were formerly  engaged on wool, silk or artificial 
silk are now employed on Cotton fabrics", the yarn supplied to them is 
inadequate. 28 per cent. of the people who were normally emploYt'd in silk, 
artificial silk and woollen manufacture are now employed in cotton fabrios. 

The present supply of yam does not suffice the weavers with the 
:3 p. II. result that the hand loom weavers have had to go without jobs. 

-There is a very great demand for handloom cloth and. it has captured the 
-true heart of the nation. In my part of the oountry indigenous oloth is appre· 
·fiated very much. When the yam distribution soheme was introduced I fiud 
·,);hat the total quantity of free yam available was 19 thousand bales inciuding 
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yam that was imported. 11 per cent. of the 40 ~o~..  ,,!8S ~ ~~ l  't ~n. 
Only 5 p~r pent is!llv,aUaple now. The .I:emedyfQr.thi,s lt a~l(~~ hell ql. stoPPWB 
~ee .pon to :i9rejgp. ~ ~~t  and compelling mills to ~ ppl  yarn to handIoo.m 
weavers. 

I will conclude by saYing one word about distribu'ion.. I think in ~  f'l!O-
vince ~ e distribution is the worst po_sible and the lel8 B,ud about the dlstrlbu.-
tionthe better. As in .. he C8t1e of fQQdHu.ffs ,comlption is r~ ppt. ;:cbe ;l.A.o 
quotas and yam ot~  have Pecome a scandal, becapse of the way jn whicb 
they are distributed resulting in tbe cloth going into the' hands of black-
marketaers. If blackmarketeers dfoBerve ·to. be punisbed the afticials who ·have-
created ~t e blackmarketBers at least deserve eo lde nat ~n. "The ~dlOOlll 
weaver and the consumer have to pay all the ,,'ay. 

The ll0a0arable tIr. A. A .• a. (Member ·for Industries and Supplies): 
Sir, I .woutd aek yOllT indulgence 88a new-oomern&tonly to ·this Bonoumble-
House but ,also t;o -the very difficult .,ubject ·WJhich is being discuesed. Urltil 
very· reeently the only· eonnexlon which -the Department of Supp!yhad·rib 
it was the .a o n~ of cloth required .for the defence forces; and I would l ~ 'to. 
take this opportW!lity .&f saying that the Department of Industries and QivU 
Suppl.i.el were very clOie wMoh.dogs of the needs of ·the genarel ciVil·oonsumer •. 
and it was not ·easr·ioget lall ,ihat the ·forces would bave liked .to clothe thelR-
,selves with. D8&pite that, as.& resuU df .l d a~ efforts, our· forces .• &rein. €&e., 
very ~ equipped during the recent. ·lVar. . 

Sit, it is rMher difficult ·to make up one's .mind what to say about the-
resolution that lIS of the .,resent production of ·yam should be re ~r ed for tt.e-
handloom weaver, because Government shares the general sympothy of the-
House "for 1!he handloom W88Ter. Therefore,·if ·it were po88ibJe without aausmg. 
cli8locJltiQn of eJQst.ingind\l$tryto do ·:what the Honourable ·the Mover :wishes .. 
then I think the Govemplent should make a. serious effort to do so . 
. The Honourable Mover is quite right when he ssld that the -actual handlooma 

and small power looms do in fact get justa HUla over 400 million pounds out 
of the total of 1622 million pounds of yam that is being ,produced: that is jU8t 
under 25 per cent. as he said. If we were to adopt ·the motion as it stands alid 
raiae theshal'e of the. bandloomsio yam by a r&'her dl'88tic step from 11" ,to-
1/8, the immediate result would be that the mills would lose 14-1 million pounds. 
of this 'yam, ·from -which they produce some ·684 million yards of cloth. I 
venture to think that tberewould be some hiatus 'in transferring this arn ~ 

the mills to the handloomers,to 'B8y Dothing of a certain ~ nt of d~ Jo(lat On. 
of mill labour which was mentioned by my Honoul'8.ble friend over there. ~at 

mill labour is not manoeuvreable or 'transferable to 'handlooms, and there m1,18. 
inevitably be distress a O g ~ quite a substantial proportiop, perhaps 14 p~r 
cent., ·of the-mill labour engaged in weaving and finishing; Bnd it might be ~t 
.there would be somedifticulty before t.he handloomers were equipped or were 
able to absorb the quantity of YBrn iIO transfel'red rothem from -the mills. 

PMf ••.•• :&aitp:No difticult)' now, Sir. 

~ . IIlO a l ~. A. A. Waugh: It w\llfillke some time. The main point. 
I think, is this, that there is perhaps a better 8tJd much 'mare6atisfaefory ""y 
of meeting the Honourable the Mover.'s wishes and that is to concentrate and 
pe ~al e in the import and prod ~t on here of mill ao~ ner  designed mqre 
partIeul&rly. ~ the .han.dl?OI!ler. There ~re .rnl Il. J~t OJ  to lple~t 
plans,but It IS tbe mtentlon of the o~~rp ent to PPlJ.centrate pal'ti'WlarlY.,D 
procuring spinning machinery for handlClqPlers, becJ!.J.lse, BS ~a  ,bel'ln .pointed 
out from. all ,sides of the ~o e  t,his is ope of the ~a~ t :afld ~t iplport-nt 
rural industnes wJdch Indi& possesses, and n~ed  e' ~~. p~ le ;1P.Itd·-of 
en('.ou.ragement. ~ e plans ~t qovemm!;'I;I.t ~ e . In ~~ .... ~  p. ~ .~~ 
machmery 'Would, in ll t~ l'~ t e ~la pt .of YIw.D,.a.u.aAJe .~
'eps well beyond .tt ea~ ~ t e .n.o~~~ap.Je .;be .J .~J: .~: W ,mig!i 1JVben 
he • ads . thet the total I'lqoqnt ofyst1l ~' ~ JM~  '9r. J .p~ "s}jQQld ~ ill 
la8I1t'1/8 bf the present 'proiuotfon of 1ndi.8 rpilla ana ·1 would .u.thS ~ 
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~ give us the support., whIch has been proollsed to us m endeavourmg to proc1,ll'8 
~ machinery by all possible means. I might perhaps while on this po n~. of 
~ 1e machinery say that we are now investigating to the best of our abIlity 
~e chances of manufacturing textile machinery as a temporary measure, 
perhaps as a long term measure, in India's ordnance factories, which as 
~e er  know, are well tooled up for the jobs they do. 

Dr. Sir Zl& UddJD. Ahmad.: Not the spinnmg machinery. 
The llonourable 1If. A. A. Waup..: I have gone into this with an expert 

.and I am not sure about spinning machinery, but I think we can do a great deal 
to produce the other machinery. 

If we were to take the sort of action whjch the Honourable the Mover has 
auggested, I do not ihink we would be fair to the consumer of cloth. Apart 
from the dislocation and the hiatus which I have mentioned, there is the fact 
~at after all, <lespite some malpractices in distribution and the like, there are 
.controlled .prices fur mill made oloth and they are some 60 per cent. below the 
fantastic prioes reached before the control began in 1948. There are also 
measures, of which Members are aware, to ensure that no manufaoturer, or 
retail dealer shall ~ with him any 'stock of mill made bales beyond a oertain 
period after the date wltich is stamped on the bale and if anyone exceeds that 
period he commits an offence and is liable to be in very serious trouble. I 
admit, Sir, there are feet of clay everywhere. It may be that the regulations 
are not perfect, and oertainly human nature is not perfect; but at least we can 
keep a fairly effective control over mill made cloth and do our best to see that 
*he quotas pro ~d to the Provincial Governments do reach the consumers. 

Something has been made of thE: fact that some yam is exported. I think 
j,t will be realised that the amount to be exported, now that the war is over, 
in -1946 is only .. very small fraction of the total production. For the first half 
.of 1946, it is only 298 tons and that is going mainly to Nepal, Afghanistan and 
-other neighbouring countries. In the prevIous year something like 5,200 tons 
were exported and ta a wider area but the areas it went to were those very coun-
tries which united with us in the war and who had suffered even more than we 
.did by the withdrawal of their previous supplies, which were largely from 
enemy countries. The amounts we are giving will do very little more than 
.keep a .few looms in those oountries where the ~ at on is most desperate and 
:where they find it difficult to get any cloth whatsoever. 

Reference has been made .to :tile figure I mentioned in reply to a question 
about the yardage per head. Lt ita 'fiery difficult. to get at this figure ot.herwise 
ilIan by an arithmetical oalculatiol'.l. of average,. but I would like to assure the 
Honourable Member 'eoncemed that it is not. based on 1981 or 1941 population 
1ig)1res, but OD the best est.imate we can make of the population figure which has 
'been reached in .this year 1946. I do not claim for one moment that. 18.4 
yards average per head of the population is at all satisfactory; and I quite agree' 
that it must. be t.he aim of Govemmmt and of the whole country to see that we 
an gst fihat figure up to something which provides a decent clothing for evety 
person in the country. 

On the question of distribution, I did not wish, by saying that it is primarily 
• provincial responsibilit.y, to say that the Central Government sJaould have 
no interest therein and should not do their best to take up with the Prov1hetal 
Governments the provision of proper arrangements for distributing the cloth 
10 that. it reaches the consumer, and likewise the varn so tha.t it reaches the 
a ~ al weaver. I think most 'Ya1uable suggestions were made this morning and 
thia afternoon by Prof. Ranga; and his account. of how in Madrll.8 they are able 
~ work effectively through weavers associations is, I think, of very great 
unportance, ~d one which. th? Government. of India will certainly do their beat 
f.o toke up Wlthother ProVlDClal Governments, for anything that eliminates the 
eOmJption ~ttendant on maJdilltrihution Rnd maladministered control through 
40wpaid officials is, I think, an to the-good. 
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.. I may mention that the question of control of handloom pr ~  we:s eonsi· 
~red very fully by my honouraple colleague Sir Akbar . Hydarl with the 

representatives of Provincial and State Governments, and It w9:s for t ~ very 
reason that I have just mentioned that they came to the on~J lon that It was 
not practicable or dE:sirable to attempt to control handloom prlce.s. 

I do not wish to stray beyond the op~ of the Resolution and the amend-
ments thereto. I would like to say that if the Honourable the ~o e~ can see 
his way to accept my assurance that we will, in the shortest pOSSible time, p.ro. 
duce for the handloom weaver a quantity of yam !,hich e ~ed  the ~arget l~  
·he has in mind, then I hope he will be able to Withdraw hiS re ol ~lon. But m 
present circumstances, with the present shortage of cloth for the poorer la ~  
of the people who have to depend very much on mill-made cloth, I do not think 
it is possible, without inflicting some injury on the country, to take further 
8ubstantial lots of yam away from the mills and hand it over to the hand· 
loomers. I would ask him to believe me when I say that I hope the result 
which he desires to achieve will be attained before very long by the imports of 
8uitable spinning machinery to spin yam for the handloomer, and I can assure 
him that it will be our best endeavour to bring this result about. 

Dr. SIr ZIa U'~ Ahmad: Sir,. I appeal to my friend Mr. Vadilal Lallubhai 
and through him to all the textile manufacturers of this country that they should 
adopt a policy of live and let live. If you stand in the way of living of other 
poorer persons, you may take it for granted that you will not be permitted to 
do so. You started and paid for the propaglWda of Boycott British Goods. 
We supported you and really it meant "Wear Indian mill-made cloth". 
Manchester cloth was competing with your textile mills and we supported the 
encouragement of our textile mills. But when Japan began to compete with 
the handloolll6, then you said nothing about it and kept silent. If there is to 
be boycott of foreign goods, why particularly BritJsh goods and not Japanese 
goods also which really competed with t.he handlooms? That is your policy of . 
living and not letting others live. If you continue in the future as you have. 
been doing in the past, please remember that you are not living in the thirties 
but in the forties, because after the present war the world situation has changed. 
CI:lmmunist ideas are now coming into the country, which are in favour of 
labour; and you will soon face a situation when your mills will all be tom to 
pieces and ~e tro ed and burnt by the hungry people who will have nothing to 
eat. So this pohcy can no longer be adopted in future . 

. I have been here for the last sixteen years and I have not seen a . single 
Finance or Commerce Member who has not been in the pockets of these textile 
manufacturers.. They have always supported the policy of these Bombay and 
Ahmedabad mlliowners. I remember once I was Bitting in the room of Mr. 
te ~rt  who was then Commerce Secretary, and there I met a person who 

:was lmported an expert from England to work out certain problems in 1981' 
and he ~ advising a~d telling the expert-"Please, when you go to Bombay: 
do not think of the TaJ Hotel or of Rolls Royces". But I assured him that he 
m.ay stand against the Taj Hotel or the Rolls Royces or anything ·else but he 
will not be .able to stand long against the millowners. I followed the report 
of that particular expert and I found ·exactly that he had one view when he 
started the work and very different views when he ended it. 
. We have got two theories for the protection of these dying handloom 
'Weavers. I know that in my constituency I have got a large number of these 
persons who are on the verge of starvation and my friend Mr. Sri Prakaaawho 
represents the same constituency will bear me out. 

Sbri Sri PraIrua.:· Remt'mber, the same constituency. 
Sir Mohammad Yambl !Dum.: Half ~ e constituency. 
Shr1 Sri PrakUa.: The whole. We both . come from the whole. 
Dr. Sir. ~Ia Vdclbl Ahmad.: We both represent the 'same constituency and 

we both VISIted the san;te place and t.he condition is exactly the same. The 
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Finance Members are the greate~t protectors of the textlle mlll" because they 
.set their ,excess profits tax and other taxes, from the millowners. We are ·the 
greatest :protectors of the handlooms and we will see that you allow them also 
to live, not live yourself alone. 

Now, the question ,was raised about the ordinance. 1 am not very ~  
in favour of ord ea~or am 1 in favour of the Defence of India BuIes but. 
if I want to st!!oFt the work tomorrow, then I cannot proceed by the. e ~ 
o pr ~ Bills 88 has ee~ pointed out. .1 cannot. proceed by the lD:ethod of 
Government Bills becallse inc!lse of ~ t le  tl1e Go:vemment of ~d o are not 
-the masters' of their own mind. Their conSCIence is in the hands of the mill 
owners of Bombay and Ahmedabad. Hence my mepd, Mr. : ~a  .Bhtk 
Naimng, has gg~ted that the work may be started tomorrow. We should 
begin with the ordinance, so that these people who a.re dying of hunger may 
have lIGIIle.-opportunity for living. 

In general planning, we should have one criterion by whieh we shall have·to 
judge its utility. When you give a particular amount to be spent OIl iDdUlltnee 
in this country, the first question 1 want to put is how ·many :people will ,be 
empk>,ad by spending eo much money. That is the only meeaure V{hicl1 .1 will 
ha'M to adopt. ·1 will quote some figures later on as :to.what is .the ealt .~  
the 'Country and how it is owned by a few persons. Let them remember that ~e  
are only the trustees of the money and the wealth reali, balongs to t.be ~~tI  
itself. 'How a~  persons are employed by these mills .in .which largesQma 
of money ·have been inv-ested and hc.w many persons are supported by the hand-
looms. I shall come to the figures later on. 

Now. I come to the question of quota. We have got to see how ~  
cotton we produce in this cO\lntry. Let us divide our share, not in terms of 
yam bu_ in terms of cotton which we produce. Let us have so muoh cotton 
reserved for the haridlooms and so much for the textile mills. As regards the 
cotton reserved for the handlooms, it should be our duty-not the duty of the 
Govmment-to see that spinning factories are established ~n over ·the country 
under the supervision of the handloom weavers themselves Bnd not o ~e 
politicians and the textile miUowners. Suffieient yam· .,hould ~e produced 
under their own supervision. Let us say it should be SO or 40 per e~t. 
Suppose 100 is .the production of cotton, in this country, out f)f this, how mush 
will you give to those who support one Crore 'If the population and how much 
you will .give to.those who B3JlPOrt five lakhs only. Give the share of -the a~~

'looms to_,the handlMmweavera and ·let ·t·hem establish their own factories and 
manufaotureibeir owny&11l. My . friend has put theperoentage at 80 beeause 
,he wa* the .work ~ be . staried tomorrow but .this is nota long term policy. 
''l'his'is·tIle .percent&ge·lrith wbieh we start. 'We should have separate spinniDg 
feetories·for the',beae6t ·of 41be -bandloom wea\lers and let .tbem·look -after them-
Jl81.-ea. '1 M,vebeen watohmll thisthincr for .thelastllS :veers. 'O rgreat~t 
·enemiea are.my·.friend Mr. Lallubbai and his friends. I blame ·theGovernment 
for-lippointiD'f,tbeee people.s the oustodiBrul of the handloom weavers' intereBtB. 
H,oo 1oolr: into the matter flarefulJy vou will find that all the decisions about 
the handlooms8l'e ·reallvrnade bv the .textfle millowners and not bvthe wea';ers 
themselves. Govemmmt does .not in¥ite people like my friend,Mr. n~ or 
.my:friend Qn ,my left but they .always invite t eg ea~ t enemies of ,the Ihand-
J~ ...... the ·millowners. I~ Il give you an illQI1.ti()D. I ,made .a .rleft.Dite 
FOposal ~ t a place : er~ t.hey have ~ot cQtton IfaciUties and ,other iaciiitieB, 
and suggested the o e ~r of the Province. lIe oonsulted the te:dIle .. HIe 
of a np~re~nd the Govemorgave' .the rep,lv that : 1 ~r  ~  .~t .piuce 
ot ~on whIch 18 good en ~  to be used in t~e .!!pinning I,\ctory. ~~ Wok hiB 

adVIce from the greatest enemies of the ·bandJbom weavers and of the poor 
people, and ~e ·to WlIOllg conoh.on. 

~  &l'8 o ll~. Unt~1I1I tllev !'i$e to the occasion, ·thev Mil meet with 
the .. me fate .1 the big people \n RUlaia n~ other countries ~O  were 
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, dominated by capitalists. Threfore I say to you-wake up in time before the 
position becomes. very difficult for you. 

,  I was talking about the shortage of cloth. I r~te to my friend ~ Akbar 

~ 
Hydari to supply some latta and mulmal on the occaSlon of the Id early In 1945. 
He said 'Yes' but the Id came and went off and there was no latta and mulmal. 
Again another Id came and the result was the SBme and we had no latta or 
,'mulmal and I think so long as we live there is going to be no latta or mulmaZ 
~ supplied to us. . 

1~' The Honourable Sir Akbar Bydari (Member for In or atlo~ and Broad· 
.~  casting): Please also give the reasons which I gave. 

Dr. Sir Zia Uddin .Ahmad: He shoved his responsibility on the Provincial 
Governments. He himself wont io Naini Tal. The same thing happened in 
the case of the Food Department which I want to see abolished. A similar 
thing will have to happen to the Textile Department. 

Before I reply to some of the points raised, I shall just quote from the 
i1fJ"pnlnrt of the Government. They are not my own arguments. It says: 

"It is al80 eatimated that a popUlation amounting to 10 millions are still dep-ending on 
industry (tllat is the handloom). The Cotton Textile Industry oamploys only 5 lakbs 

alorlc.en of whom a comiderable number are working in spinning mills producing yam for 
1I ..... 'u.-"'m. Thus. although today mills are producing about 68 per cent, of the total 

in ,the country, they employ only a fifth of the total number of workerB in 
textile industry. The remaming four-fifths are employed in the hand weaving 

on the same report says: 
"Nor is hand-weaving a handmaid to agriculture but the sole occupation of a large 
of reople. It is the mainstay of many towns and numerous villagea scattered all over 
coun ry." 

You can have your co-operative societies all right in towns but in small 
ttered villages you will still have to depend upon individual effort: 

"Although this industry is only responsible for about 25 to 30 per cent, of the total 
h consumed in the country, it employs over 85 per cent. of the textile workers of the 
If for any reason the handloom industry collapll'aB, the resultant misery is bound 
serious p~o le~ for the country, as it will involve the pauperiza:tion of a large 

nmlIlU .• nn and thiS Will become a heavy burden on the State. Manl flourishing toWD8 and 
ru.ral areas would thus be deprived of their bread and this may have ugly social 

economiC consequences." 

This is for the textile mill-owners: 

"Secondly, one of India'. principal economic problema is the unemployment and under-
Illl(lyml.9nt of large masses of people. A. a meana of solving t.his problem, large· scale 

In India haa 10 far been conspicuously ineffective ... 

I have read this from the report of the Government of India and this is the 
of some of the writers who wrote this report. 

Now, I will give some figures. The production of cotton is 'given on pages 
and 120 of this report. The production of cotton" is about 6 million bales 
out of this we consume about 4 million bales in the mills. So, there is a. 
large quantity of cotton still left over which is exported to other countries. 
what we have to do is that ~e should set up a number of 'spinning factories 
the surplus stock of cotton may be used for producing yarn and this will 

really a very great help to this industry. 

Now mv friend the Honourable Member for Civil Supplies was very <;orry 
the dislocation of mill labour, but he shed no tears about the starvation of 
hnndloom labourers. In one case, it is dislocation and in the other case it 
uciual death, So, really the second case is certainly much more important 
the first. 
Now, I request you to take it for granted that the greatest enemy of the 

~U ~ :UU I  are the mill-owners of Ahmedabad, Bombay and now Cawnpore also, 
that has become a very important textile centre. If you take your clue 
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from theBe persolls for the improvement and development of the coUage indus-
try, you will always be put on the wrong track. Take the clue from the con-
sumers, from the poorer people and from persons who' are on the starvation diet 
and on the starvation point and they will be able to tell you what is to be done. 
People outside India hardly realise that the fabric of the society in India is very 
different from the fabric of the society in the United Kingdom. Here, a village 
is a compact unit. They practically produce everything they require. If you 
have a dislocation of the village life, then there is a kind of discomfort in the 
living of the people. This thing ought to be taken into consideration. We have 
really to supply the raw materials to these villagers and should not make them 
dependent upon the production and import of large mill products which are 
really produced at lcmg distances. A thing of this kind will 'never serve the 
purpose of India at the present moment. You have to see what is the popu}J&tion 
and what is the income per oapita. If you want to give additional income, the 
only way to do it is to provide some means by which they may be able to earn 
money during the four months when these cultivators have no work to do. 
H you introduce cottage industries among these villagers and. these cultivators, 
they will be happy. But if they live only.on the land, then their holdings are 
so small that they will not be able to support themselves upon the earnings 
from the land alone. Perhaps my friend will probably know that most of the 
articles that er~ produced in Japan were produced by means of cottage indus-
tries. Very little was done by means of big factories. So, don't think of im-
porting very heavy machinery in the name of key industries, but try to have 
the cottage industries spread all over the country, so that people in their spare 
time may be able to produce something and earn additional income to a ~ a 
better living. The majority of the cultivators-about 91 per cent. of them-do 
.not have sufficient land and they do not have sufficient income to provide living 
by land alone. You have to give them additional income and this can only be 
done by introducing some kind of work in the shape of cottage industries which 
the people may do during the four months when they have no work on the land. 
Unless we work out a scheme of this kind for the reconstruction of future India, 
I am perfectly certain that reconstruction programme will fail. 

Now, I have no doubt that the advice given by the Honourable Member for 
Supply was given to my Honourable friend Syed Ghulam Bhik ~a rang  but 
he wants some kind of short-term policy. What these people are going to do 
tomorrow? They will have to live in the year 1946 and they will not be abllil to 
live unless' you give them immediately some yam to make cloth and t ~re  

earn their living. . 

We 'were talking about the shortage of cloth. So long as the total amount 
of yam remains constant, it does not matter whether. it is really spun by the 
mills or by the hand because the production will be the same. So, the quantity 
of cloth will not be atlected by changing the yam from mills to the handlooms. 
But in one case. as I pointed out, there is dislocation a~d in the other caae +.hc!'8 
is starvation. Therefore, I appeal on behalf of my friend, Syed GhulBm Bhik 
Nairang, and myself that the Government should look at this ~ro le  not 
only from the long-term policy but also from the ort ~~ pobcy 88 well, 
namely, what is to be done tomorrow. I have e~ the ~~d tl n of these people 
and my friend )lr. Sri Prakasa has also seen theIr on~ltIon. A large number. 
of them are on the verge of starvation. So far as the mllI-owners are concerned, 
if they Bre left to themselves and no yam is given to them even for two oe~
tories, they can live. They have accumulated so much wealth that there 18 
sufficient for them and for their families for two centuries. Even the attempt 
of my Honourable friend, the Finance Member, to take away their.notes hBS 
affected everybody else but not the textile owners of Ahmedabad and BombRY 
for whom it was meant. 

fte HODoar&b1e 8Ir Archlba.14 BowlaDda (Finance Member): You wait and 
see. 
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Dr. Sir Zta U'dd1n Ahmad: They are much more clever than you and mYEelf. 

They have got three accounts: one for the Income-tax officer, another for the 
shareholders and the third is a private account for themselves. I do not. know 
which account they will examine and how they will examine it. 

'ftle BOIlOUrable Sir .ArclI1b&ld. :B.ow1&Dda: We will examine the fourth 
aocount. 

Dr. Sir Zia l1dd1n Ahmad: Probably, they will have the fourth account for 
the Fnianoe Member in which only notes of high denomination will be exhibited. 
The question before millowners is not a question to live or not to live. The • 
question for them is of small sums or large sums in profit. For the smaller 
people, it is a question of life and death. Therefore, I appeal to the Governmenll 
that they must take some pity and show some mercy to these poorer people 
because the rich men know how to look after themselves, whatever be the 
action the Government take about them. 

Sri. 'f. A. BamaUDcam OhetU&r (Madras: Indian Commerce): ;M;r. President, 
Sir, the question of handloom weavers is probably the most difficult one that 
the Government of India will have to face. I need not say that the question of 
other cottage industries will probably give the same amount of trouble a8 this 
question of handloom weavers when we have to deal with them, each by itself, 
Sir, the Province of Madras is the one most concerned in this matter. Out of 
the looms that are woRring, very nearly a third is in ;Madras. About ten million 
people are dependent on this industry in my Province. So, Sir, for a pretty 
long time, we have been concerned to find a solution for this outstanding pro-
blem of our Province. I myself tried twice to find some solution for this problem 
when I was called upon by the Government of India to advise them with regard 
to the Japanese agreement. The only solution thst is possible is to get somts 
sort of adjustment with the weaving mills. Without that adjustment, it will 
be impossible to solve this question. Manufacture of cloths by mills is certainly 
much cheaper. I made calculations with refet-ence to some sorts of cloth. 
The lowest cost that the hand loon weaver will expect by way of wages,-I am 
not talking about the price of cloth itself, by way of cost of production,-will be 
at least 200 per cent. As a matter of fact, in better sorts of cloth, it goes up to 
BOO per cent. and 400 per cent. Such being the case, how is the weaver to 
live? That is the question. Are you going to say, we are going to have 
rationalisation, we are going to have self-sufficiency in this country as in oth'3r 
countries. that we are going to give cheap goods to consumers, 8S· they. are cer-
tainly entitled to. If you are going to say all that, then this whole body of one 
crore people to whom Prof. Ranga referred will have to be wiped out. They 
will have to go out of their living altogether. Can we face this with equanimity? 
What is the other employment we can give to them? Already, we have gilt 
75 or 80 per cent. of people dependent upon agriculture. We are trying to 
get some supplementary occupation for the agriculturists. We are thinking of 
weaving, as probably the most easy supplementary occupation for the agricul .. , 
turists to go to. While we are thinking of that when we are dealing with. 
improvement of agriculture and the improvement of villages and with the im-
provement of t ~ conditions of the ryot, if we are going to deal the other way 
about with these handloom weavers, when you are taking their case into con-
sideration, what is going to happen to the future of this country. On the one 
hand you want some supplementary occupation for the agriculturists. on the 
other hand, you have not got occupation enough for the people who are already 
engaged in this profession of handloom weaving. How are we going to solve our 
question of unemployment and under-employment about which we are hearing 
every day here and elsewhere. That is the 'Point which we will have to consider 
earneRtl:v. As I said, this question IS one, it is not a thing which can be solved 
merely by coming to a decision which will be almost impossible to carry out 
later on. What is necessary is a practical discussion of it by persons who are 
engaged in the several businesses, who are concerned with handloom weaving, 
who are concerned with mills, and the consumers. AlI_ these people will have 
to sit together and come to Bome mutual adjustment. as to how best we caD 
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solve this most difficult problem. 'l'hat, Sir, has not been done. As I said I 
triE;ld my best on the two' occasions when I had the opportunity to meet the 
representatives of Government and the mill owners at those negotiations with 
the Japanese Government. .The main question that arose with reference t.o 
those negotiations ;\'ith Japan waR ~ e que:;tion of import of Japanese cloth into 
India. If the cloth came, the mills as well as the hand loom weavers will be 
affected.' So, we wanted to find some solution for the problem at that time. 

Unfortunately, another question also was involved in the matter. There is 
tbe question of cotton growers. Just now my Honourable friend Dr .. Sir Zia 
Uddin Ahmad referred to the production of ootton in this country which came 
to very nearly seven million bales out of which we are now consuming ..>nly 
about 4 millions or 4. millions, the rest ha""e to find a market elsewhere. 
Unfortunately, our cotton is of low fibre. Nobody in Europe or elsewhere wants 
it. So, we were forced to send it. to Japan which was the only country which 
would take it. That was the reason why we had to be so soft in our negotiations 
with Japan and agree to the import of large quantities of l~t  from Japan to 
the great detriment of both our handloom weavers and the mills. Now, Sir, 
.Japan is out of the way. What are we going to do with our cotton? Attempts 
Itave been made in the Agrioulture Department and elsewhere for improving the 
staple of our cotton. So far in the major part of the country we have not been 
able to change the cotton that is produced in those ared from short staple to 
lollg staple. The result is we ure where we were. So, the question remains 
wbaL are we to do with our cotton? How are we going to deal with our hancl-
loom weavel'B? How are we going to do with the mills and with the consumel'B? 
These are questions which will have to be taken together and solved if we are 
going to proceed on satisfactory lines and if our country is to be satisfied with 
the arrangements we make. As I said just now, it is a very serious question, 
because next to agriculture, handloom weaving is the biggest industry in tha 
eountry and the largest number of people are employed in it. Such being 
t.he case, we cannot deal with it as the Government have been dealing with it 
hitherto. After the first attempt I made in Simla with reference to the solution 
of this matter, all that the Government of India would do was to give a pittance 
of some small grants to each Province to develop and support these· handloom 
weavers. Each Province has its own scheme for using that money. We, in 
M;adras uRed it to organise the j.ndustry and provide marketing facilities for the 
industry. It fell to my lot to organise the provincial handloom weavel'B society 
in Madras and put it on its legs. The greatest difficulty with regard to this is 
that the handloom weavers are living from hand to mouth, they are so ignorant, 
th'ey are so poor that loyalty is the last thing which they are capable of and 
which they can learn. So, I think whenever there was Hump in the market 
they always came to us. But whenever there was demand for their oloth 88 
during Deepavali or during Pongal, no cloth will come to us. We found it 
therefore difficult indeed to get any contracts with the markets, with outside 
purchasel'B for the goods of these handloom weav6l'8. We did all that was 
mentioned by other speakel'B here. We helped them with raw materials, JVe 
gave them designs and designers; we gave them money for paying wages; we 
undertook to sell their produce and market their goods. Inspite of all that the 
progress we could make upto the beginning of the war was very little indeed. 

Sir since the wllr things have changed. There has been a very large 
n rea~e in the prices of oloth. Other -avenue!! were not so remunerative and 

1'10, the handloomR increaMd by leaps and bounds. We have got, since the 
heginning of the war, Romething like 40 p. c. increase in the number of looms 
in . thiR count,ry. Many more nre prepared t.o come in if they will benefit, by 
their coming in. Tll!lt hus been the case, hut what ha·s taken place on the 
other side? Our capacity to help these people has diminished. Even in the 
beginning it was difficult to find sufficient yam and the sort of yarn they wanted. 
1 mav ~  before I proceed further that the yam that they want is not all of 
our r:.1ke. The quantity of yam that our mills make and which they want is 
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only a very small portion of'what they would like to have. I made calculations 
both before the war and also a couple of months ago and I find that a man who 
works on the forty counts gets something like six anoas a yard whereas a man 
who works on sixties and eighties gets about 10 or 11 annas and a man who 
works on hundreds gets a rupee a yard. So naturally everyone wants to weave 
only hundreds and hundred-and-fifties; but. we have no yam to go round.  While 
that is the difficulty the looms have increased enormously on account of the 
remuneration they were getting and on account of the very high prices that cloth 
was fetching since the war began. The!1 on the other hand we have got the 
mills whose yarn was taken away for war purposes and for other necessities; and 
only yesterday we wele supplied' with the information that a large portion 
was also exported from the country. Under all these handicaps, as I said, the 
halldlooms having increased, the natural difficulties asserted themselves. .-\.s I 
said just now, only two months ago I personally made au inquiry into the state 
of the handloom weavers because T got a very large number of complaints WIth 
reference to their business. I find that at the present moment they get yam 
supplied to them which will last each loom only for ten days in the month. 
That is a calculation which I made myself after going through something like 
400 to 500 looms in Coimbatore town. If that is .the case, if we are able to give 
them yarn only for working ten days in the month, what is going to become of 
their livelihood, of their life, of their families and everything else? It is a 
very serious state of affairs indeed;, but the question is. how are you g<?ing to 
solve it? 

Mr. President: Order, order. I do not wish to interfere with the Honour-
able Member, but be knows that the adjournment motion is cOIlling on at 4 
o'clock. I do not wish to curtail his time-he may take his own time-but he 
may so adjust his speech that, any point he wishes to make is finished at 
4 o'clock. That will make it more convenient. 

8r1 T. A. ltamaUngam Ohlttlar: Sir, I was saying that when I went there 
the difficulty felt everywhere was the same and the complaint also was, as I Raid 
before, t ~t the sort of yam that they wanted was not supplied to them. 
Coimbatore is a place where weaving is done in th,e higher counts. They used 
to have silk and lace in the old days but now the higher counts have rephced 
silk and lace because the . latter are not available at present. That is the posi-
tion. These people work in families. Each family consists of the worker, his 
wife and one or two children. They nIl work on a loom and the loom is located 
in the house itself. So for the whole family they get an income. If one loom 
gets yarn for only ten days in the month it means that the whole family 
starves and not one man only. The question has been raised, how are we 
going to deal with this situation? My humble submission will be that this is 
not a question which can be solved by merely tinkering with it. You will have 
to settle once for all what you are going to do with your handloom weavers. 
Are you going to wipe them out and see them die because they are more cost.ly 
than the mills? That is the T)osition. Without tinkering with this question 
you will have to settle this once for a.ll because .he nUinbeT of mills is increasing 
from day to day. Are you going to allow it? That is t ~ question ~ will 
have to be faced. There is no use allowing looms to go on increasing. As I 
said. since the war began the number of looms has increased by something like 
40 p. c. Are you going to allow thetrdo increase further and then say that you 
are not going to help them in any way? That is a very serious situation which 
I ask everybody in the House-Government 8S well as others-to consider and 
settle. 

The point has been raised whether the yarn that is supplied to the handloorns 
at present cannot be increased. My honourable friend Mr. Lallubhai was 
characterised as a milIowner whose interests lay in denying the handloom 
weaver as much as possible. I come from a portion of the 'countrv where we 
have not got that aecusation to face. In our part of the country most of the 
mills are spinning mills and there are very few weaving mills. So if we have 
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got any interest it is to improve tlie handloom weaving, to increase our pro-
duction of yarn and to supply more and morc of it to the handlooms. 'rhat is 
where our interest lies. Speaking as a person who has some close connection 
with more than one mill I can say that wu have come to the extreme limit of our 
capacity to produce. Our machinery has been worked almost to death; we have 
increased our production by something like 20 per cent. In spite of that what 
is happening? As I said, the handloom weavers in Coimbatore where a large 
number of these looms are located are getting yam only for ten days out of 
thirty in the month. That is the position in which we stand. Can we now 
merely by saying that one-third of yam that is produced in the mills should be 
given to the handlooms solve this question? I fear not. We ought to increase 
our production enormously. We have been working throughout these four or 
five years aud we ought to be 9110wed to replace our machinery, to extend OUI 
spinning ~e t on  and allowed at least. to meet the growing, needs by increasing 
our capaCIty to produce. 

(It being Four of the Clock.) 

1Ir. PnI1cl .. & : Order, order. 
MOTION FOR ADJOURNMENT 

RBoaUlTllBNT OF EUROPBANS TO INDIAN CIVIL AND POLICB SERVIOES· 
Sri ..... .baD.thUa)'UWD. An&Dgar (Madras ceded Districts and ChittoOl': 

Non-Muhammadan Rural): Sir, I move: 
"That the All8eJllbly do now adjourn." 
Sir, I want to discuss the action of the Government in recruiting Europt>an 

officers to the Indian Civil Service and the Indian Police Service permanently .. 
in view of the declared intention 'Jf the Government to hand over the adminis-
tration very -shortly to the people of the country. Sir, I have always felt that 
the one definite enemy of India's progress and independence is the European 
civil servant in this country. No doubt there is an Army of occupation and the 
European Police who are recruited from England but they are on'ly handmaids, 
they are subordinates to the civil servant. The civil servant spreads through-
out the length and breadth of the country, through every nook and corner and 
commands every piece of administration. He comes as a Sub-Collector in the 
Revenue' Department; he is omniscient; he can switch himself off from any 
one department -to another, and without any experience whatsoever he is iU 
and competent, to be the head of any administration. His ambition soares so 
high that today he is ruling eight out of eleven provinces. It is only unfortunate 
that the three remaining provinces are ruled from time to time by statesmen 
who come from England direct and the Viceroyalty has not yet been filled by 
civil servant so far as I know ..... . 

AD. BOIIIDUIIble .ember: One from Australia also. . 
Sri .. Allaatbuapalm A.JJUIIII': When fi1'8t these people come out to this 

country they feel strange; they 'feel ashamed of the institutions that they are 
running in this country while ..they had been accustomed to democratic rule 
in their own country. Men and women in their own country are running the 
administration through their elected representatives. and they are ashamed to 
find here that they, who are foreigners, rule this country through their own 
paid servants. Their paid servants are having a stmnglehold in this country. 
For some time they are stricken with conscience, but very soon these civil 
servants, who have plans to continue in this country for generations and who 
have plans of what pORitions their sons, grandsons, ang grand-grandsons will 
occupy, convert them. And whatever attempt is made by any honest Governor 
or Governor Geneml to recommend some constitutional advance for this country, 
the next day ~o e poison is put into his ears Bnd he is' asked to withdraw his 
recommendations. That is our experiE!nce. We have therefore been obliged 
to undergo a lot of Buffering in this country, by taking to direct action against 
the Government. As a result of all this, they have to change however much 
the, may be adamant. 
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As a result the 1935 Act came into existence. There is a provislon there 

that in case the Government should be handed over to the people of this country, 
these civil servants will have to retire. Sir, I am sure that apart from other 

r~ tan e  the civilian element in this country was more than 75 per cent. 
responsible for not bringing the 1935 Act into inauguration. Thereafter the 
Declaration of 1940 came, but was still-born. In 1942 Cripp's Declaration 
came, but I am sure it is those persons who are inside the Government here 
that made the Cripps mission fail. I was then present at Delhi; the Assembly 
was in session at the time when he came; we aU knew that he came with a 
definite purpose of installing a Government here and he even· a d t o ~  I 
heard this from certain journalists:-that if perchance the Executive Councillors, 
most of whom were the civil servants. in this country should stand in hig way, 
he will go and see to it that a National Government is installed in this country. 
That also failed. Then, Sir, if Dominion Status is given to us, what will be 
the effect of that? wm it be real freedom for this coun,try if our services should 
continue to he manned by Europeans and if our policing is done by Europeans, 
and if there is an Army of occupation in this country. If these three classes 
of people quit this country, then alone we will have freedom. 

Again, as recently as June 1945, Lord Wavel made a declaration that he 
was inaugurating certain reforms and called upon the representatives of various 
parties to come in. But a short time before that, Sir Francis )ludie, who was 
then the Home Member, flew to England and entered into an unholy alliance 
with the Secretary of State. He seduced the Secretary of State-but it was 
not necessary for him to be seduced because he was a conservative himself I1nd 
he was too willing to enter into a pachthRt the Civilian element should con-
tinue to flow into this country, so that if perchance some kind of freedom is 
conferred on this country, the Civilian element here will make it imposaible to 

[ be worked. Well, .somehow they managed to see that the 50 per cent. ratio of I the Civilian element in this country was restored. Until this 50 per cent. is 
'. satisfied Europeans will be recruited for various services. On the 1st of Jan-

uary 1943 a question was asked in the House of Com mOllS as to the number of 
l Europeans and Indians in the Civil Services in this country. A reply was. 

given that 560 Europeans were there and 629 Indians were in the Civil Service. 
In the I.P.S. 373 Europeans as against 203 Indians were smaller in number. 
The persons who ruled us were not satisfied with this; they wanted a change. 
European recruitment had been stopped partially as early as 1941. It was 
completely stopped in 1943. During the period of the war there was no further 
recruitment. They were in such nasty baste to revive this recruitment a short 
time before the announcement was rrtade on the 14th of June. On the 1st of 
June, Sir Francis Mudie flew to England-he did not go by sea; he wanted to 
avoid even a voyage lest it should take 18 or 14 days. He wanted to have it 
settled that his generation should continue to rule this country, and he got an 
order passed by the SeCl'etary of State behind our back, while the Assembly was 
still in session, and without taking the Assembly into confidence, or letting 
us know what the implications were. While, on the one hand they say they are 
going to give some form of freedom. on the other they are trying to thrust their 
own children perpetually on us 80 that the Dominion Status or freedom,what-
ever it may be, will only remain on paper. 

Sir, the arrangement was that 98 Civilians who ought to have been recruited 
before 1944 should ~ filled up as if that had been reserved for them and it was 
their right which they could exercise at any time, and thereafter 24 every year. 
That was the farman, or the charter, that they obtained over the bead of this 
Assembly. Honourable M-embers of this House lost no time to understand what 
WRS going behind their back. My Honourable friend, Nawab Siddique Ali Khan, 
tabled a motion of adjournment in this House trying to censure the Government 
for the action that W8B sought to be taken behind the back of this House. Objec-
tion was taken on t,pe other.side that it was not mature; details had not been 
known and therefore technieal objections were raised as t ~ were raised by my 
Honourable friend this morning that it is the exclusive privilege of the Vioeroy 
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and the matter was in his discretion, but the Honourable the Mover then bad no 
information, if the Viceroy 'sExecutive Council had been consulted then and so 
the matter was dropped. Thereafter my honourahle friend Mr. Neogy on the 2nd 
April sought to raise a debate. He moved a similar motion of Mjournment llnd 
wanted to know on what grounds Sir Francis Mudie had flown to England. 
Sir Richard Tottenham was here in Sir ~ d e'  place. The details were not 
known to him. Before some definite action was taken it was no good censuring. 
the Government. After the Assembly session was over we have an announce-
ment on the 1st June 1945 inviting applications from various persons, Europeans 
and Indians, to fill up the number that has already been arranged for by the 
Secretary of State, the Home ;Member Bud the Governor General and all of 
them put together. Sir, the implications are enormous. It may be that 
tomorrow the Government may consent to get out of this country. But they 
will leave a huge legacy behind them. I will take one instance. They are duy 
to day making announcements. During the pust frOm 1935" ana within 
recent times from 1942 ever since Cripps came and' even recently 
the other day on the 28th, His Exoellency the Governor General 
made an announcement that it would be in a short time that the 
reins of administration of this Government would be handed over to the 
people of this country. Though it will be useful for them to rule in this country 
and they may not leave us, we will still have to send them away. So, if 
pel'lnanent appointments are made to the Civil Service, th'ough terminable on the 
will of the Secretarv of State, huge quantities of gold will have to be placed 
over their shoulder!!' so that they may take them with t.heir wives and children 
across the seas to England. . 

Let us see the compensation that is allowed and printed as Appendh II 
to the Civil Appointments in the leaflet circulated along with the announce-
ment in the Gazette inviting applications jar civil posts and to Indian Polioe 
posts. There are two ways in which a servioe can be terminated. One is volun-
tarily and the other involuntarily. 1£ it is voluntarily, he will get at t.he end 
of five years a gratuity or bonus .of £1,500. If he is forced to retire, or his 

. services are terminated, he wi1l get a lumpsum of £4,000; in oUr currency it 
will be Rs. 50,000. It will be a fortune for my life I From the 5th year to the 
25th year, the gradation is from £1,500 to £15,000 as compensation. If at 
t~e end of 25 years that man does not want to go and it might be that my 
honourable friend Liaquat Ali Khan becomes the Premier of our Federation . . . 

• awabada Llaquat Ali Khan (Meerut Division: Muhammadan Rural) : You 
should have no fear on that point. 

Sri •• ADanthasaYID&IIl AJYlDlar: I have no fear. 
1Ir. Prelident: The Honourable Member will remember his time. 
Sri •• .ADaIlthalaYIDIm AJYlDlar: Those are the ways in which compensa-

tion are awarded. Therefore that huge weight' has Deen imposed upon us. 
There is no choice. During the war were nIl the Europeans in the service here? 
Were not Tndians here? It i!': no lise saying that bnless Europeans come here 
we cannot rule this ~o nt.r . Tt is simply to provide employment for them. 
Are there not enough perRon!! here who can be employed? We have two million 
war-returned men who have no employment. A part from that we are dying 
from starvation. The whole of yesterday has been spent in discussing the food 
situation and we Ilre reviving the discussion tomorrow. We oan now see why 
this morning none of those Benches were full. Every one of them is well fed 
and well clad. Now it touches their pockets so some of them have come herf'. 
Are the new recruits coming' here with any degree of efficiency? 

The Honourable Sir .Archlb&1d BowllDdII (Finance Member): You are I 
Brl •• .&nanthuaYID&1Il .A.JYlUlIar: I am glad iny friend pays me 8 com-

pliment. When an Indian is accepted, he has to be a graduate of an Indian 
University. But if he has a white face. he can be ohosen to rule ,the oountry, 
though he comes here to leam. Hereafter they will have to. be rea~ servants. U 
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they want to hand over the reins of this Government to us, it is an insult that 
they should offer this lega.cy to us. I therefore, S,ir, cannot on~e n too 
strongly the attitude of Government. I move that, this House do adJourn and. 
censure the o ern~ent for the hasty action taken by them. 

Sir, I move: 
JIr. Pre81dent: Motion moved: 

"That the A.uembly do now adjourn." _ 
Mr. X. a. 1(801)' (Dacca Division: Non-Muhammadan Rura!) :I:;ir, I should. 

have very much liked the Honourable the Home Member to gIve us the en~ t. 
of the Government case on this particular subject. It is true that he took qwte.· 
a few minutes in the morning to explain his objection to this motion. And I 
propose to confine myself to the constitutional point that was raised by ~. 
The Honourable Member referred to Section 224 of the Government of India. 
Act, under one of the clauses of which it is left to the Governor General to make 
reports to the Secretary of State on this subject, and it is further. laid down that. 
the Governor General while exercising this authority will be acting in his dis-
cretion. Now, Sir, during the various discussions that took place in England,. 
resulting in the present Government of India Act, the question of recruitment 
and control of the Services loomed rather large at every stage. In. 
the White .Paper, for instance, it was provided that an enquiry 
should be made after five years of the commencement of the operation 
of the Constitution Act. It was recognised that when particularly Provinces-
were being embarked on a scheme of more or less autonomOUB constitution, it 
would be rather anomalous to have the All India Services, like the Indian Civil 
Service )lnd the Indian Police to provide the personnel for the more important 
posts under popular Ministers in the Provinces. Yet it was felt, particularly by 
the British section of the various conferences, that it would not be right to make 
any serious departure right at the beginning, and that it would be proper to wait 
and watch the worl{ing of the New Constitution before making any fundamental 
change iu the position of the Services vi8-a-vi8 their new masters in the Pro-
vince;;. 'l'hnt is really the reason why a periodical examination of the question 
WIlS recommended in t~e White Paper. Later, Sir, this-particular proposal of the 
White Paper was modified by the Joint Parilamentary Committee. The Joint 
Parliamentary Committee did not like the idea of fixing a specific time limit for 
undertaking an examinationaf this character. Again, in Parliament the original 
provision of the G?vernment of India Bill was amended tQ th'e present effect. 
Sec. 244, sub-sectIOn (4) runs thus:-

"It Ahall ~ th'd d t~ of th.e Governor General to keep the ~e ~etar  of State informed as 
to. the operation of thiS sect.lOn and he may,. after the expiratIOn qf such period as he 
thmks fit, make recommendations for the modification thereof;" 

That sub-section leaves it absolutely at the discretion of the Governor 
General to choose his own time for. making an enquirv and report to the 
Secretary of State. . • 

Now, it seemed to me this morning that my honourable friend the Home 
Member tried to disown any responsibility of the Government of India in 
regard to this matter. And if I may say so, you, Sir, put the point very 
clearly to the Honourable Member when you enquired as to whether the Gov-
ern el~t of. India, namely, ~ e o ern~r General in Council, had not anything 
to do. III t~I  att~r .. We 10 the prevIous o ~e  Sir, made several ntt.empts 
to rfilse thiS questIOn 10 debate, because from time to time we came to know 
that atte pt~ were being made .behind ,the back of t.he eg lat~re to put 
forward certam .e ~  for ~e rUlt ent that would . 10 a way mortgage the 
future of t~e cons.tltutlOn whICh we are so eagerly looking forward to. On aIr 
those occaSions, Sir, our attempts were met with the reply that this was not a: 
matter for the Governor General in Council and therefore it was not open to 
us to raise it in debate. 

Sir, at a later stage, when we found that the then Home Member the 
DTesent Governor of Sind. nnd the prest'ut Hotpe Secretary had been ~1 ned 
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to England we made another attempt to know something about what was 
going on. And on that occasion it was said that the Secretary of State .was 
perfectly at liberty to commlt whomsoever he chose, and although the Home 
Member had been summoned and the Home Secretary had also been summoned, 
it did not follow (1 am merely putting the substance of what was said)-it did 
not follow that the Government. of India had anything to do in the matter. 
We thought that if the Honourable the Home Member is at all summoned by 
the Secretary of State, he should carry with hIm the authority of the Cabinet. 
But, Sir, that was not what the Government spokesman admitted. There again 
we asked as to whether the Government of India had not expressed any views in 
the matter. The answer was Yes, but then the Government refused to dis-
~lo e the purport of the opinion which they had forwarded to the Secretary of 
State for India. Assuming that the question of the report is strictly a matter 
lor the Governor General as distinct from the Governor GElnera! in Council, 
it having been· admitted that the Governor General in Council has already 
submitted their proposals in this re.sard to the Secretary of State, are we not 
entitled, Sir, to know the purport of the views that the Government of India 
forwarded to the Secretary of State in this connection, and are we not entitled 
to discuss the" purport of their recommendations in this behalf and, if neces-
sary, censure the Government of India? 

I should not like to take up any more time of the House but there is just 
-one little point to which I should like to refer before I conclude. Sir, we in 
this House very well know that the limitations under which we have to work 
are the legacy of the Act of 1919. Indeed, we are living as it were in 1919, 
and so far as the 1935 Act is on ~rned it does not exist, so to say, 'in most 
material matters, so far as the Central Legislature goes. But then there has 
been a fundamental difference in the set up of the Government of India, in 
the powers enjoyed by the Governor General under the 1935 Act, under which 
powers the Governor Genera' hus been made a kit:ld of autocrat. We are 
really expected to believe what the Honourable Member says that in so far 
8S the Governor General is to act in his discretion, the Governor General does 
not consult the Governor General in Council. Indeed it is perhaps contended 
that the two authorities, namely, the Governor Genera} on the one hand and 
the Governor General in Council on the other, are. not on speaking terms. 

What would have been the position in regard to this matter under the 
Act of 1919? In questions re!ating to the seJ:.Vices, under the 1919 Aot, the 
Governor General did not enjoy any position of independence comparable to 
the position which he has been given under the 1935 Act. All such matters, 
if they had anything to do with the Government of India, -the governance of 
India, must necessarily have been placed before the Governor Gener,l in 
Council. Now, Sir, under the present constitution, the Governor Gener,,£ has 
been clothed with this particular authority to be exercised in his discretion, 
and the result is that he is in a po"ition to ignore the existence of his Execu-
tive Council, if he chooses. The position that then arises is this: that 
although we have not made any progress (whatever progress was provided for 
in the 1985 Act) 80 far as the Legislature is concerned, there has been a 
fundamental change in the constitution of the Government, namely, the powers 

I and the functions of the Governor General in Council, in 80 far 8S the Govemor 
General has been made an independent authority in the discharge of certain 
functions. But it is very interesting to know that if the 1935 Act has been put 
in operatiol\, so far as the Centre is concemed, then under the Instrument of 
Instructions (which the British Parliament has already approved) the Governor 
'General would be expected to consult his ministers, even in matters where he 
is expected to act in his discretion. But the point that my Honourable friend 
would perhaps make is this, that that Instrument of Instructions has not 
been issued to the Governor General, because, forsooth, the Federal part of the 
Act has not been brought into operation. Now it comes to this that if "today 
we had popular ministers installed on those Benohes, under the Federal pro-
uiona of the Government of India Act, the Governor General would be 
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expected to consult them in reg~rd to the ~p~at on of sub-section (4) of ~e . 
244. But simply because the .hderal prov1s10ns have not been brought mto 
operation. the present Executive CounCil composed as it is of the nominees, 
shaH 1 say, of the Governor General or the Secretary of State, have no look-
in in tws matter. Now, Sir, this, to my mind, is sQmewhat Gilbertian, and 
that is all that I have got to say on the subject. 

The BoDourable Sir oToim Thome (Home Member): Sir, I shall try to adhere 
strictly to the terms of the adjournment motion but I will depart ro~ those 
for a moment to deal with the point raised by my Honourable friend Mr. 
Neogy. He was wrong in thinking that I referred this morning 1i? ally part 
of StlctiOll 244 of the Government of India Aot except sub-sectIon (1). I 
referred to that sub-section merely to make my point that appointments to 
~ e e services Ilre made by the Secretary of State. I did not myself refer to 
sub-section (4) which deals with another incident of recruitment, because it 
did not seem to me relevant, to this discussion. But I did not this morning, 
and of course I do not now, deny that t,he Secretary of State's decision was 
made after consultation .with the employers of these !lervices-the Government 
of India and the Provincial Governments. I 'think I said this monling that 
~ at consultation was natural!y made. I do not wish anyone in this House to 
think that I am running away from any responsibility of the Government of 
India. I was merely taking, if you like, a perfectly constitutional view of the 
adjournment motion. 

The first question to be answered is "Why has the Secretary of State 
resumed recruitment to these two services?" What 1 said this morning 
threw some light on that and I have no doubt that my honourable friend the 
Mover knows all the facts; but there may· be quite a number of Members in 
this House who are not so well informed. I quoted this morning froIP the 
prtlSS cOIllllluniques of 1941 and 1942, which explained why recruitment to these 
services was then stopped, and whell it was likely to be resumed. It was 
stopped for the period of the war, and the intention was to fill vacaneies arising 
during the war all soon as possible after the war was over. As a result of that 
decision, the services are now seriously below strength. The demands of the 
administration have not decreased; they have grown in many respects; and 
in some respects they are certainly likely to grow still more. We have tried 
to keep the gaps filled by various devices. We have stopped long leave; we 
have put restrictions on retirement. In ways of that kind we have interfered, 
we have restricted the conditions of service to which people were accustomed, 
and I should like to take this opportunity of saying that the members of 
the services have borne those inconveniences with loyalty and without com-
plaint. But they are devices which cannot be continued long after the end of 
the war, and the gaps will have to be filled, and without them the services 
would soon be crippled. That is on the point as to why the Secretary of State 
resumed recruitment as he had undertaken to do, four or five years ago. I 
do not think that there will be any very serious question of that decision, but 
I come. now to the main point ol this adjournment motion-why he should 
have resumed the recruitment of Europeans. 

In spite of what Mr. Neogy has said, it is not my function, nor is it 
within my power, to interpret the Secretary of State's decision. But there 
are some obvious considerations which musi Ctlrtainly have influenced him. 
The stoppage of European recruitment would have been a departure frow 
established practice. Whether that practice was right or wrong is another 
matter; but the stoppage of European recruitment would have been a departure 
from established practice, and the time this undertaking was given in 1941 
wos certainly not a time when any departure from practice could reasonably 
be expected. The war was on; the outcome of the war was very uDcertain, 
and the constitutional developments in India were equally uncertain. The 
promise was given in 1941-1 read one part of that promise this morning: it 
continues: . 

"This decision (i.e., eM decitioft. tAat cet'tain 'Vacancies in "t''Vices sAotdd be left vacane) 
apJllieB e~ all  to the recruit.ment of Indiana and Earope&na to ..NCruitment made in India· 
and';n EDglaDd." • • • 
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whom 'was that promise made, please? . I 

ft' llaIlourable Sir JoImThome: That was the undertaking siven by the 
Secretary of State in 1941, and it seemlJ to me that any Secretary of State 
taking action now, after 'the war is over, in accordance with the motion, would 
be guilty of a breach of faith if he went back on the terms of it. . . 

Prof ••• Q. BaIlIa: To whom was that promise given and on what provoca-
tion? 

'!'he Honourable Sir John TAome: I do not understand my honourable 
friend's question; but if he will allow me to go on, J invite him to have his 
say after I have finished. 

I dealt this morning with the wording of this ad o r~ en~. ~ot on . which 
speaks of the recruitment of European officers to the Ind~~n. elVlI ServICe. ,and 
the Indian Police &rvice permanently and suggests that t a~ IS ~ppo ed. to the 
declared intention' of the o~~rn ent to hand over the administration very 
short!y to the people of the country". . .' . . ',' . 

Sri •• uanthuayuaaJQ A"au.pr: 1 withdraw the word 'permanently'. 
TIle ilonoUn.bie Sir Joim TIlome: I um not sure whether it is in order to 

withdraw bits of adjournment motions as you go along. I am entitled to deal 
with it as it was put on the paper. But in any 08se my honourable friend 
bas not withdrawn the suggestiou that the action now taken is inconsistent 
with the declared intention of the Government to hand over the administration 
very shortly. I referred this morning to a statement which appears in this 
pamphlet as n foreword by the Secretary of State,' and in the pamphlet itself 
under the heading "Terms of Appointment" there is this passage: 

"Appointmenta wiD be made by the Secretary of State for India. While provi.ion it 
'made for the case in which an ofticer ill able ttl eerve uncter the Secretary of State for the 
fuJI normal period, candidate. are wamed that their appointments under the Secretary of 
State will be liable to be terminated at any tim\! on account of coaatitational chang .. , 
.abject to their being givell, twelve months' notice." • 

~  

It follows from that that the sooner there is a constitutional sett!ement, 
the ~ooner these constitutional changes come in, the sooner will it be open 
for the future Governments of India, central and provincial, to wind up these 
services if they wish. None of these officers now being recruited will be foist-
ed on the future Gove_rnments of India; if the future Governments of India 
do not want them, they will go. 

Srl •• .AD.aJ1tbalaylll&1ll Ayyangar: But at what cost? 
'!'he JIODourable Sir 101m '.rhome: I have not altogether omitted to take 

the question of cost into account. I know it was made clear this morning that 
these retirement grants are regarded as excessive. They are regarded as an 
undu!y heavy burden to place 011 India. Once the decision to recruit was 
taken, the conditions of service had to btl settled by the Secretary of State. 
As I say, I ani not in his confidence and it is not my business to interpret 
his decision, but when he thought of termination of service, apparently he had 
two alternatives before him, One was to adopt the pensionary scheme, with 
such changes as might be necessary in view of incidental war service to adapt 
that pensionary scheme for his new· recruits. The other alternative was to 
modify that pensionary scheme in view of the impending constitutional changes. 
If he had adopted the pensionary e (~ I thinlc he would have laid himself 
open to very strong criticism from Indians and espeically my friends on the 
other side of the House. He chose the alternative, which is the fixing of 
lump sum payments. Those Are the sums which will be found in Appendices 
II and IV of thiR pamphlet. 

Well, Sir, my Honourable friend the Mover regards the amounts of those 
grants as greatly excessive. He quoted certain figures. I am not an actuary. 
I am a 'very innocent· and ignortant peraon (An Honourable Member: 
'''Himmler was not innocent".}-I was going to say in regard to figure&-;. but 
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I do know that to a person like myself, a layman, the capitali,ied value of a 
pension appears a formidable or, as the case may be, an attractive amount, 
very much more t,han one would imagine from the amount of the pension. 
Perhaps even my pension, when I earn it shortly, would look very much more 
if some actuary capitalised it for me, (An Honourable Member: "He is sitting 
beh:nd you.' 'j I have not attempted it myself but my impression is if any 
one will proceed to decapita1ise, so to speak, these lump sum figures, the 
results will not appear unduly formidable. However, the main point is that 
the sooner these constitutional changes come into effect, the smaller will be 
the sums to be paid under these terms as retirement grants. 

Now, Sir, the period for: which the services will continue-the Indian Civil 
Service and the Indian Police-depends not, as my Honourable friend sug-
gested, on the Secretary of St:hte, the Governor General or even on the Home 
Member but on the statesmen and people of India. Speaking for myself, no 
one, so far as I know, is offering me n retirement grant, but if an Indian will 
.take my place here in the next few months I shall be very glad indeed for all 
reasons, both personal and public. 

As regards these young officers now to be appointed, if India wants to 
keep them many will no doubt be glad to stay. If India does not, if India 
wishes them to quit India, they will quit India, I have no doubt with many 
regrets, but they and we will have at any rate one satisfaction and that is that 
their departure will be a sign that India has attained that status which we 
all desire. 

Diw&n ObamlD Lall (West Punjab: Non-Muhammadan): I grow more ajto-
nished day by day when I listen to the speeches of the Treasury Bencnes. 
My Honourable friend's capacity for hoodwinking himself exceeds probably' his 
capacity for attempting to hoodwink the public. You will notice that this 
morning my honourable friend attempted to stop the discussion of this motion 
by pretending that he had nothing whatever to do with it but this afternoon 
he gets up and says that the Goyernment of India wss actua!ly consulted by 
the tiecretary of State. (An Honourable Member: "He said fiO this morning".) 

'. Does he not realise that my honourable friend's responsibility arises, when he 
had been consulted? And what was he consulted about? When he read out 
those extracts from that pamphlet, did he draw your attention to a very 

, important statement made by the Secretary of State for India? He did not. 
The Statement was this-and that would have stopped any further discussion 
regardi9g any objections to the adjournment motion.. It was this. The 

, Secretary of State says, "But it is an essential corollary of His Majesty's 
. ..: Government's declared po!icy of promoting full self-government in India and 
l!f.' Burma that from dates as yet uncertain, in either case appointments held by 
~ tenure from the Secretary of State will cease". He did not refer to that. 
~  He knew perfectly well that a new Secretary of State haa made a declaration 
;:,-,rl' of a new policy. He has said that from certain dates,. as yet unsettled, these 
'. . recruitments will cease. 

The JIoIlourabll Sir .fdm Thome: May I rise on a point of personal 
explanation? 

Dlwan Obaman Lall: I do not give way. 
Mr. Pre8ident: It is better to have an explanation. 
The Honourable Sir .Tohn '!'home: The charge of hoodwinking the House, I 

regard as a serious olle and I may say that I myself quoted this mornin'" from 
this foreword of the SecretaJ'Y of. State. I quoted the passage immediately 
following thnt whieh my friend has read . out and 1 invite him to read it 
himself. 

, DlwlD Ohaman .Lall: Did he ~ote the passage which I am quoting, which 
would hRve put, Ii dIfferent nomplp,xlon on t,he whole matter? That is ~ whoie 
arg~. He quoted the passages which suited him but the main passage he did 
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not quote. Be did not quote another passage which was rather significant: The 
Secretary of State says: 

",At the lI&IDe time it i. my belief that. when t.hat t.ime COID\lII opportunities for continuing 
to ftIIlder good urvice to India and Burma. will not be lacking to men whoae devotioD 
(ulllae tAl devot"", 01 tAW H_rable Iriend) i. to the paoplea of theae countries and whole-
capacl"l for elicimt. and diaintenated aervice (aot a'·.14000 1"'e ..... ) baa aJ.re.dy bee 
proved." 

This is the new policy adumbrated by the Secretary of State for India and I 
ask, if this is the new policy that on a certain date not yet fixed this recruitment 
is to cease, why is my honourable friend now wanting toO waste the money of the 
poor man in this country in recruiting Englishmen to these services. What ill 
the object? What exactly is the object? Is t'he object this-that you cannot. 
find e o ~t Indiana to fill the jobs? Does my ono ra l~ friend realise thai 
under this scheme youngsters who have matrioulated will be put in the moat 
responsible jobs here in the Indian ('''ivil Service and the Indian Police and they 
will be paid these fantastic sums merely because when Constitutional changes 
arise they may not like to stay on, unlike again my Honourable friend who illl 
spite of the conatitutiooal changes did stay on to our great misfortune and pUl 
200,000 men in jail without trial, without charge? We do not want to encourage 
this state of a1!airs. It is not our object to encourage this state of affairs. Ce.u 
my honourable friend give me a reply to this? Within the short period antici· 
pated even by His Excellency tb,e Viceroy on the Boor of the House the other day 
is there any compelling necessity for us to go on recruiting Englishmen-not 
Eurt9peans, mind you, as my honourable friend said Englishmen, Britishers for 
prefprence? 18 t.here any justification for your going on. recruiting for t.b. 
temp()rary period? I submit that my honourable friend has given no reply to 
the (' ~ge that has been made against him. He cannot give us a satisfactory 
reply because there is no satisfactory reply to this. 

Now, Sir, I want to draw the attention of the House to another fact. Thea., 
handsome emoluments and compensatory bonuses that are going to be paid are 
{loing to be paid if a man after five years service resigns or is not offered "a 
"continuation of service. If he continues in service, even then these allowances 
are going to be credited to his name. 'There was a time-I believe in the days of 
Warren Hastings and Clive-when India was being robbed, hut this day-light 
robbery that my honourable friend wants to indulge in is of such a nature that we 
must make a strong protest and prevent this day·light robbery from taking place. 
We Lave some sense of responsibility to the poverty.stricken people of our land 
and 1 cannot understand my honourable friend's anxiety to do in this interim 
period what they are seeking to do. " 

My honourable friend referred to section 244 of the Government of India Aot 
which"h88 been very ably dealt with by my honaurable friend Mr. Neogy. Sub., 
clause (4) deals with this. You will remember, Mr. President, that there was a 
time when the recruitment of Indians to these Services was very small. You 
have the Islington Commission, the O'Donnell circular and the Royal Commis· 
sion on Services in 1924 and then the discussions in the Round Table Conference. 

-1t was then suggested that from 1920 onwards the increase in the Indian recruit-
ment should be at the rate of about 1\ per cent. until it reached 48 per cent; 
it has gone up to 50 per cent now. That was in 1920. In the olden days it used 
to be the question as to how many Indians should be taken into the service. 
Later on, the question was how many Englishmen should not be taken into the 
service. That is the stage that we have -reached. The time has now arrived 
when under secton 244 the Govemor peneral has to make a recommendation ttl 
t.he Secretary of State. Sub·clause (4) says: 

"It IIhall be the duty of the Govemor General to keep the s-,cretary of State informed 
as to the operation of t.hi. aection (that is, about tAe rllctuitfMlIt 01 tAil ttDO Cla"llll) and 
be may, after the eXllirat.ion of Bach period a. be think. fit, make recommendations for the 
modification thereof. ,I , 
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Has my honourable friend or the Governor General made any recommend .... 

tion 1.0 the Secretary of State regarding any modification in ~  matter? Have 
they? Was it not their duty, if they were honestly and seriously contemplating 
a transfer of power to this country, to make an honest and straight-forward 
d~ l rat on to the effect that they want to hand over India to Indians and to() 
hand over the service to Indians and to eliminate the Britisher altogether from 
recruitment to these services? It was their duty to do so. I want a reply from 
my honourable friend if he has done so. If he has not done so, he has failed in 
his duty. I am very glad that my honourable friend thinks that he will be 
pleased to hand over his powers and authority such as were exercised by RimIer 
in Oermany to an Indian who will sit in his seat. I wish him Godspeed when be 
is going back to his own country, but he will carry with him a very beavy 
conscience for what he has done during the tenure of his office as ~~e Member. 
At the same tim!,!, if he himself is pleased to go back, why should he object to 
others of his countrymen who also want to go baok and who do not want to 
come to this country to rule this country? Let him stand up in reply and &Ssure 
this House that he and the Government of India and the Govemor General stand 
for the stoppage of recruitment of Britishers into these services. 

1Ir. Kana 811ibeclar ,(Indian Merchants' Chamber and Bureau: India Com· 
er ~ : Sir, in the last ten years I have not stood up to deal with a Home 

Department subject, because my knQwledge of these subjects and my interest.in 
them has not been very intensive. And 1 must say that the Home Departmen1l 
has returned the compliment by giving very little attention to me during the last 
six years. But, Sir, I am drawn into the adjournment debate today on financial 
grounds. ,First of all, I want to coutrast and recall to this House the glib 
assurance of the Honourable the }mance Member wben he got up day befoJ'e 
yesterday anu said: "We are not sitting.at the other end of the telephone or the 
wire or the mail and receiving instructions from the United Kingdom. We ar:e an 
independent Sovereign Government in India who take decisions of our own. ,. 
This is what he wanted to send down our throat and to send down the mind of 
the people of this country. It was a perfectly wrong statement. Who declared 
the war; who got you out of the war; and are not telephone and telegram working 
every day? May I ask why are you receiving so many instructions from the 
Ullit.t:d Kingdom every day? But, Sir, there is rio better refutation than the 
refutation of his own colleague, who got up and said: We have very little to d() 
with this; this is the Secretary of State's responsibility; this is not our respon· 
sibility. Sir, let me assure Illy honourable friends that the mind of the Indian 
is now alert; that the things which you palmed off on him in the past will not 
now do; For example, take the very sinister propaganda which every disciplined 
Englishman in this country now indulges in from the Viceroy ,downwards. We 
havtl in this very House Mr. Griffiths; we had Sir Archibald Rowlands; and today 
we had the Honourable the Honle Member saying ~t is a matter of a few 
months, a few weeks, and we are going to hand over to you the whole authority 1 
Now, I am a businessman and a cynic. When a transaction is being done, l 
want to see it finished before I say it is done. I do not believe till I see it. I 

.. only think it necessary to' draw the attention of the country to this nauseating 
proPbganda from upwards to the bottom, to these professions in glib words to 
mislc·ad the people of this country. And when'it comes to action, here we have 
got the kind of action which we are censuring. 

And now I will proceed with what I regard 8S a'very reprehensible and harm. 
ful !lction to India in the proposals which we have got here. 1,11 the first 
instance. the scales of the pay and allowances of the Civil Services in India had 
attrActed notice throughout the world as being excessive. During the last 50 
e~r  every public man belonging to. every section and party in this ~o ntr  has 

o?Jected, that these al~  are not SUItable and are not in keeping with the condi. 
tlOn and the resources of the people of this country. You will find, acconfmg to 
these scales t'hemselves, that a retirement grant is admiSsible to o:t1iceri who-
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retire voluntarily. There are certain grMts already, according to :t.hese Boales, 
to the existing members of the Indian Civil Service. These have been com-
mented upon as very exctlssive. I ask: Where was the need for theBe new 
extraordinary grants being created now? ... ~ 

Let me show the financial gravaman of these grants. A man who iB 28 
.Jle&r8 of age, provided he has already done some kind of war service anywhere in 
the world m His Majesty's }'orces, 18 eligible for this. Assuming he is 28 yeMI 
of age, then he is already in his sixth year of service. Assuming that j,n the ne~1  
12 months there is a constitutional chMge in India and if this gentleman may 
{lhouse then to leave from this country, that is to say, after one year, then, if htl 
goes voluntarily after one year, we have to pay him £2,000. We have to pay 
him Rs. 26,000 straightaway and it adds to his salary an amount which is extor. 
tionate, if I may say so. But should it happen that the Gowrnment of this 
counlry find him hostile or dislayal or, ~egl gent or they may find him doing 
enemy work and in some cases have to remove him then we would have to pay 
him £5,000. That is to say, a sum of between Rs. 65,000 and Rs. 70,000. 

May I ask ~  this is being done? Is it because you are not finding proper 
. recruits? I recall in this very House Mr. 'Ogilvie in 1987·88, to 
-a 1'... numerous questions of mine as to why more Indians were not ~a en 
into the Army as officers, trotted out with the usual formula that suitable .ndi-
dates were not available! They could nat get a larger number of suitable candi-
date&, even about 20 or 24 in those days for the army. Then, Sir, the war camC:!, 
~nd 1 think thousands of suitable candidates were found by the same 8rm1 and 
defence authorities who only two years before that felt that suitable candidates 
"Were not available. In other words, when they do not want to do a thing, they 
haVE: got perpetual excuse. But suitable candidates were O~lld Quring the war 
'by tlie thousands. You accepted their services, you found them ~ t ent and 
there were cOIDDlents from the highest quarters that these men had made good, 
that the Indian officer was a good and efficient officer. The Government them. 
selves acknowledged it. Now, Sir, look at the other picture. In recent times, 
1 have had visits, I have had communications from score. of young men who 
were selected, who have done 4\ years creditable work who are now being thrown 
out, from the army, navy and air forces. They are being thrown out n er~

moniously and they are asked to apply to Employment Exchanges organised by 
my Honourable friend Dr. Ambedkar. But he cannot create employment. Th'3y _ 
are being asked to go, they are thrown on the streets. I am sorry to say, I am 
-going to ascertain it in the course of this Session from the War Secretary. I 
understand that demobilised Britishers are being taken in their places, in the 
place of Indians who have rendered good service for 41 years. You are taking 
demobilised Britishers in the Navy, you are taking them in the other services. 
Is this fair way of treating Indians? 

Then, let us come to this. Ninety eight places in the Indian Civil Service 
and about 63 places in the Indian Police service, plus another 24 in each, which 
will be the vacancies during this year, that is roughly about 200 to 225 places .r~ 

being filled up with Englishmen. We had it in the papers tbe other day thl\t 
"2,000 Britishers have applied and that these ~ places will be filled up by them. 
They will be filled up with all this heavy charge in emoluments, heavy mortgage 
of the revenues of tbis country for the future. It is not merely the financ1al 
aspect. I also know something of these calculations between capital and revenue 
Rnn cnn tum them a~ ard  Rnd forwards. T assure yOll. Sir, that this is the 
mo!';t RFltoundin<;r proposition. Why is it necessary for the Government of IndiA. 
and the Secretary of State to offer inducements o(this orner? Is it because t ~  
nave not ~ot men? Now: Sir, that is not true having regard to the competent e~ 
from Innla who have given good and loyal service to the Government for the 
last ~ veal'fl during the war and who are on the point of being thrown out b:v t.lIe 
nunareds. It is not a fair proposition for the Government toalIege that theY Ilre 
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not getting adequate and competent men and that is why they are bringing in 
tlleso Jjr!lillihers by offermg them extra iuducements. . 

J:~o  1:)11", take the otaer lild.e of the ~eld. Is it because these J:!,nglishnlt:Jl 
.havt! Jobs oy the t o lUl~tI ill tne UUlted .h.lllgdoD.i. I1nd that when they ret~n to 
t11e11" country ~ e  are gOlng to nnd. !lo gretl~ welcome and that they !lore gomg to 
Jind jobll with !i.s. 450 to ~rt with and all kinds of allowances 1i? boot, is it 
bectllll>e of this excuse that taese I.:ODlpasslonate and heavy Eirants m case they 
:voluntarily leave or in case they are dismissed are granted to them? Are such 
jobs waiting them 'I Are such jobs in plenty in England? Do we not read every 
day in the newspapers about the acute unemployment in England? have we 
not read that after the last war when men with good services were demobbtld 
from the army, they had to sell bootlaces in Trafalgar Square'? I say this is u 
.ramp, I suy this is a racket played on this country. 'rhere is something more 
sinister behind it. If it is purely financial, 1 say this is a serions wallte of Indian 
1und& which this country is sorely in need of economically. When this country 
is in such great economic distress, it is not right for the Government to spend 
money on this scale uud for this purpose? If there is on the other hand any 
political object behind this extravagance, then say so, come forward openly and 
tell us why you offer these inducements which are so unconscionable in the 
extJ;Clme. Why are they called Europeans? Sir, the Secretary of State for 
India, in this Book has got a foot note which I would like to reud to this House. 
That foot note sayli, under the headin; to be filled by European candidates, there 
is an asterisk-the terms 'European candidates' and 'Indian candidates' are used 
in this leaflet to denote candidates of European descent and non-Asiatic domicjle, 
candidates of Indian descent and domicile respectively. In other words, candi-
dates of European descent and non-Asiatic dQlIlicile are called Europeans. But 
why, how many of these people who call themselves Europeans in this country. 
including my box-waHah friends in the European Group, how many of them are 
there from anywhere except Britain? 

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): It; 
includes, South Africans, Australians and so on. 

Ilr. lIaDu Subedar: My friends from the Europ'ean Group are ashamed ~ 
call themselves only Britishers. The reaSOn why the term "European candi. 
da.te" is used is because they have to bring 41 occasionally a New Zealander, a 
South African or an occasional Australian. As is usual they want to throw dust 
in our eyes by using the word " Nuropean" . In this we Ift"e constantly reminded 
-of our humiliation in the British Empire so far as sel1-governing Dominions are 
concerned. Regarding this term •• European" wheqever it is used in this country 
I would invite my countrymen to go behind it. Are not all of them Brjtishers 
aervlDg here? Have they got any connection with any other country in Europe? 
Do they claim that they are from outside Great Britain and that they have got 
nothing to do with Great Britain? Sir, these gentlemen, when we ask them 
to correct something. then out of sheer bravado, out of sheer mulish obstinacy, 
this Government never corrects that. I submit that, in their own ntere t~ ther 
:should get rid of this term "European" as it is used in common parlance. 
BecOiuse if you do not do so, then the Russians will come and claim a share. 
Are you prepared to give a .. bare to your friends from Moscow of whatever there 
is under the name of "Europeans"? I therefore suggest to my -friends the 
Britishers that in their own interest they should get rid of this word 
"European". 

Then, Sir, it is said that these allowances will also be given to Indians, to all 
·entrants. If that is so, I speak subject to correction, if the allowances In 
Appendix IT are .also given to Indians, if Indians are eligible for these heavy 

. allowances, then I say it is an absolute waste. Why do you want to give 
this to Indians? An Indian is glad to get Government job in the Jndian Civil 
Servioe or in the Indian Police Service. You need not hold .out any prospecti 
·of giving him B gift of Ra. 15,000 or R!;. 16.000 rising to £15,000 or two lakhs 
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of rupees. You do not require any such inducement in ordElr to recruit higher 
type of IndiaDli with higher qualification in this country. Thell why offer thi'i 
inducement W the Indian? Why are you doing this:' Why are you wasting 
Indian funds in this way? May I ask why invent devices like these simpiy to 
irritate the people? Why do you offer money which is not l1t'cebsary and 
which merely humiliates Indians in the eyes' of the world? Is there any country 
in the world which recruits its civil servants on such fabulous scales of salary? 
Is there any country in the world which is compelled under a' superior statute 
composed by British Parliament to wllSte its funds in this mUllller on itt) civil 
servants? Is there any other c01mtry in the world which is ullder t.he British 
Empire on which you impose such extravagant expenditure? Whut is all this 
talk of handing over to 'our' successors? What is all this tosh nbout His 
Majesty's Government's declared intentions with regard to ItJdian self-govern-
ment? We look to your deeds, we examine you in every detail, in every act 
which you do, and I say this particular act of yours redounds no credit wbatso-

. ever either to His Majesty's Government or to the Treasury BenChes here. 
Sir, I support the motion. 

JIr, AbdUl' 'Rahmg Slddtql (Calcutta and Suburbs: Muh8111madan Urban): 
. Sir, the Honourable Member who spoke Ih8t asked a series of questions at the 

end of his oration,-.is there any country in the world that is this, is there rmy 
country in the world that is that, and'so on and so forth. My answer to that, 
perhaps on behalf of the Honourable the Home Member, is in the negative. I 
ask, Sir, is there any country in the world like ours in which, knowing full well 
how we have been treated, how promises have been broken, how at every turn 
we have been pushed to the wall, we still quote Secretaries of State, Governors 
General and Honourable Members of the Executive Council? Their promises, 
their pledges, their statements, have only a temporary value. Whenever it 
'suits them they insist on their performance, and whenever it does not suit thpln 
they come out with a convenient explanation. Sir, I ask the Honourable ;M;em-
ber who spoke before me, is there any country in the world where its parliament 
discusses various questions affecting the country in a language which is not the 
mother tongue of its members? ' 

Shrl Sri Prakaaa (Benares and Gorakhpur Divisions: bTon-Muhammadall 
Rural): The answer is in the negative! 

JIr. AbdUl BUmg S1d41ql: Is there any country in the world like this 
where we talk law, we. talk constitution and we talk many other things of 
public life, which is a mere transplantation of exotic plants in a soil which is not 
congenial to it? I have heard many speeches today and each one instead of 
giving warmth to my blood created a depression in my mind. There ara still 
my countrymen who want to know why all this was done. What the Honour-
able the Home Member would not say in so ~n  words I should like to 8ay, 
and that is this: "We are here, dare you kick us out, dare you ask us to leave? 
And so long as we are here we shall behave as we like; we shall send as many 
as we like." Forty-eight or fifty per cent. is almost humbug. They will make 
it sixty or forty as it suits them. 

But if the Honourable the Mover of the adjournment motion and those who 
supported him really believe in what they want, then ~ ere are ways and means 
which will get us what we want. A change from a white bureaucracy to a black 
one or brown or some other colour is no good. They will take the same salaries, 
they will go about in their motor-cars and have half a dozen red ohuprQ.88ieB 
round about them, and they will cost my country as much as the white members 
pf the bureaucracy have cost us. The adjournment motion even if it is -passed 
will lead us nowhere. I do- not know why we are wasting two hours every day . 
over these adjournment motions. Have they a constitutional value in a consti-
tutional House where a majority of the House may be absolutely without II.ny 
value? It is therefore that I should like to appeal to Honourable Members who 
happen to be the largest block in the House to see whether they can, tum their 
minds to a solution of this problem from a different ang'e. If they and we 
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ean look at things in the same way I feel that the date, about which the Honour-
able ).I4ember from the Punjab was not quite clear and the Home ~e er saw 
~o it that it should not be fully clarified, would come very near. Are they pre· 
'Pared to share power with the various peoples in India among whom I and my 
fraternity happen to form a very important part? .So long as they do nob • 
.deyelop that mentality of sharing power and gi-Ying the other man, even the 
devil, his due, this kind of Secretary of State's proclamations and statements, 
.and so on and so forth, will be put daily and will be broken daily. It is therefore 
that I am suggesting that even if we get all the posts in the CivU .~er e  and 
the Police Services in the country, we shall not have reached that position of ' 
happiness which the Honourable the Mover perhaps intended to create for us 
..and to bring for us. 

We ate hearing, .Sir, that the new Parliament of the Labour variety is going 
to be very generous and very good to us. I spent a good deal of my time in the 
British Isles and I can claim to know something about the mentality of· the 
British Parliarpentarian, Consel"Vative, Liberal or Labour. They are all the 
-same, painted with the same brush, -where the native is concerned; and a 
"'native" as explained now by the Lahore IDgh Court bas a wider meaning 
than only the inhabitants of this country. Therefore whether they give things 
to us, whether they write down things in full legal phraseology or otherwise, 
:they will do what they like. AIUi that being so, whether we become a dominion, 
whether we become absolutely independent, whether we accept even a lower 
form of constitutional status, if we are ready to give to each other its proper 
:and legitimate share of power we shall be able to stop these recruitments and 
ithese arrangements which they are doing in the hope that people here will 
never unite and they will have to carry the burden of India on their shoulders 
willy-nilly for many years to come, may be fifty or hundred or even two hundred 
years. It is therefore that I have tried to place before you, Sir, and througb 
you before tlle 1I0use a n~ po nt of view and angle of visiQll "bicb I hope will 
-receive consideration at the hands of friends who wish well of this country and 
-every section of its inhabitants. 

Several BoIloarab1e Kembe!8: The question may now be put. 
Kr. PreBldeJL\:" The question .iI: 
"That. the queetion be DOW put." 

The motion was adopted. 
JIr. PrllldeJL\: The question is: 

"That. the .Auembl;y do DOW adj01ll'lL" 

The motion was adopted. 
The Assembly then adjourned. till ~e en of the Clock on Friday the ~I • 

.February, 1~ . ' 
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